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Report of the Joint Committee in compliance of direction of Hon’ble
NGT (National Green Tribunal) (CZ), Bhopal; in the matter of Original
Application No. 05/2024 vide order dated 15-01-2024;
Sh. Arun Sharma V/s State of Rajasthan and Ors.

Sh. Arun Sharma son of Sh. Davendra Sharma resident of Sai Dham colony,
Vidhauli road, Jagner, Jagner-Dehat, Agra (U.P.)-283115 had filed a letter
petition dt. 20-12-2023 as Original Application, with grievance about the
violation of the Water act, 1974, Air Act 1981 and the Noise Pollution Rules
2000 and illegal mining being carried out within the notified area of Band
Baretha wildlife Sanctuary and the other parts of the tehsil Bayana in the
district Bharatpur, Rajasthan, which is giving rise to the inhalable dust
resulting in breathing problems to the villagers living in the abadi area which is
just adjacent to the illegal mining area. Moreover, the illegal mining and its
transportation going on in the area has created troublesome situation for the
people residing in the nearby area and the travellers passing by from the area.
Certain area of Bandh Baretha Wildlife Sanctuary was de-notified for the
mining purposes and generation of revenue by the State Government and
under the garb of which certain illegal miners started the sandstone mining
activities without the permission of the concerned authorities within the
protected area of Bandh Baretha Wildlife Sanctuary area in the nearby areas of
Tehsil-Bayana, District Bharatpur.

1) The specific issues/objections raised by petitioner/applicant/complainant:-

1. That, mining has been classified in the most polluting industries having
Pollution Index score of 60 and above under the red category. Presently,
there are several sandstone mining leases which are currently being
operated in the area in question and under the garb of mining leases,
illegal mining is being carried out in the blocks namely Darbharana and
Ghadi Bajna which is still under the protected area of Bandh Baretha
Wildlife Sanctuary.

2. That within the protected area of Bandh Baretha Wildlife Sanctuary in
the blocks namely Darbharana and Ghadi Bajna in Tehsil-Bayana, illegal
mining of sand stone and pink stone is going on in the area which is a
huge violation of law. That, the illegal mining activities in the Bharatpur
District of Rajasthan is being done just adjacent to the abadi area where
local villagers have been since years. As these sandstone mining

activities are bound to generate a lot of inhalable dust particles it is
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2)

3)

4)

inevitable that it will cause irreparable damage to the health of these
villagers as well as the environment. Moreover, the transportation of
these sandstones is done by the use heavy machinery which is the
reason for causing inhalable dust pollution and also puts the life of the
people passing by in danger as many accidents have taken place on the
road which is used for transportation of the sand stones.

3. That, the applicant put the said matter before the concerned authorities
and also filed complaints regarding the same but till date no action has
been taken by the Non-Applicant authorities with respect to the illegal
mining going on in the blocks of Darbharana and Ghadi Bajna in Tehsil-
Bayana, District-Bharatpur, Rajasthan.

4. The illegal mining of sandstone is causing huge loss to the government
as tons of sand stone is being transported which is the property of public
at large outside the state of Rajasthan illegally without having any check
and balance over the same.

5.The illegal sandstone mining is leading to environment degradation and
decline in biodiversity of the area in question and the same is in
contravention to Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981.

Considering the issues raised by the applicant, Hon’ble NGT passed
following order on 15tk January 2024:
In view of the issues/objections made in the application, NGT form a Joint

Committee consisting of:-

i. One representative from the Collector, Bharatpur, Rajasthan.

ii. One representative from the DFO, Bharatpur Rajasthan

iii. One representative from Rajasthan Pollution Control Board

Further, the committee was directed :

“to visit the place and submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic
support. ”

Accordingly, following officer were appointing from concerned departments
for the joint visit-

i. Sh. Ameelal Yadav, Sub Divisional Officer, Bayana Tehsil Bayana,

district Bharatpur, Rajasthan.

ii. Sh. Jatan Singh, ACF, Forest Department, Bharatpur

iii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control
Board (RSPCB), Regional Office, Bharatpur Rajasthan. (Copy of

nomination letters are enclosed as Annexure -1)
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5) Looking in to the issues, a meeting cum discussion was convened in the
meeting hall of Regional Office, RSPCB, Bharatpur with the joint committee
members, representatives of Department of Mines & Geology, Govt. of
Rajasthan and complainant.

6) After deliberations, it was decided then and there by the committee to
inspect the entire area to assess the status of illegal mining activity.
Subsequently, the area under question was visited by the joint committee
along with complainant and representatives of Department of Mines and
Geology, GoR. This report is being filed by the aforementioned Joint
Committee after conducting the field visit on 21-02-2024. (List of
participants in meeting dt. 21-02-2024 is attached as Annexure -2).

7) Circular regarding control of illegal mining in Rajasthan issued by
Government of Rajasthan vide letter dt. 05-07-2021. For compliance,
following directions were issued :-

a. Forest department is completely responsible for stopping illegal
mining in forest areas.

b. Mining department is responsible for stopping illegal mining in
non-forest areas.

c. Action against the illegal mining over khatedari land shall be done
by Tehsildar.

d. Action against the illegal mining over land as industrial/other
works by RIICO/UIT/other organisations shall be done by District
Collector/Competent officer.

(Circular dt. 05-07-2021 Attached at annexure -3).
8) Background

The area under question is forest area as Band Baretha wild Life Sanctuary
located in District Bharatpur, Rajasthan. By the notification of the Government
of India in the Ministry of Environment, Forest and Climate Change published
in the Gazette of India vide number S.O. 6319(E), dated the 26th December
2018, the Central Government notified an Eco-sensitive Zone (ESZ)
surrounding the Bandh Baretha Wildlife Sanctuary in the State of Rajasthan;
(Notification dt. 26-12-2018 Attached at annexure - 4).

e The Bandh-Baretha Wildlife Sanctuary is spread over an area of 204.16
square kilometers and the Sanctuary is located 45 kilometres from
Bharatpur (Rajasthan), 76 kilometres from Fatehpur Sikri (Utter Pradesh)
and 78 kilometres from Dholpur District (Rajasthan);
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e NOW THEREFORE, in exercise of the powers conferred by sub-section(1)
and clauses (v) and (xiv) of subsection (2) and sub-section (3) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule
(3) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government hereby notifies an area to an extent ranging from 25 meters to
1 kilometer around the boundary of Bandh-Baretha Wildlife Sanctuary in
the State of Rajasthan as the Bandh-Baretha Wildlife Sanctuary Eco-
sensitive Zone (hereinafter referred to as the Eco-sensitive Zone) details of
which are as under, namely:- Extent and boundaries of Eco-sensitive Zone
varies from 25 meters to 1 kilometer around the boundary of the Bandh-
Baretha Wildlife Sanctuary and the area of the Eco-sensitive Zone is
173.92 square kilometres.

e Commercial mining, stone quarrying and crushing units are prohibited
activities as per the as per said notification.

e De-notified and Forest Diversion in reference of sand stone mining in

tehsil Bayana (Bharatpur):

Some part of the Band Baretha wild Life Sanctuary which was then
de-notified by NBWL (National Board of Wild Life) in its 61th meeting
dated 18.02.2021 & Gazette notification in this context has been
published by the Rajasthan State Forest department dated 23.03.2021
and Eco-sensitive Zone (ESZ) area of the Band Baretha WLS has also
been de-notified by MoEF & CC on 18.05.2021. (Notification dt. 18-05-
2021 Attached at annexure-5). A total area measuring 646.56 hac. has
been de-notified form Band Baretha WLS. Forest Diversion (Stage-I and
1) was granted in favor of Department of Mines and Geology, Rajasthan
in Paharpur over an area of 398.0085 Hac. by Ministry of Environment,
Forest and Climate Change (Forest Conservation Division) vide letter dt.
11.06.2021 and 11.03.2022. The purposes of forest diversion are mining,
employment generation and earning of revenue generation. (Forest
Diversion letters dt. 11.06.2021 and 11-03-2022 attached at

annexure-6).

9). The area under allegation for illegal mining activity is Darbharana & Ghadi
Bajna under forest area of Band Baretha wild Life Sanctuary in tehsil Bayana

District Bharatpur.

|
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10. Factual Observations-

e Alleged area for illegal mining activity is purely comes/falls under forest
area. There is no legal mining activity is carried out nearby alleged
locations/sites.

¢ During the visit of joint committee on 21.02.2024, concerned area of forest
in tehsil Bayana where illegal mining allegations were alleged were visited to
ascertain the status of illegal mining. There are two locations/sites were
informed by applicant/complainant for involvement in illegal mining activity
as-

e 1stsite/location is Darbharana block of forest area near village kot of tehsil
Bayana and

e 2nd Jocation/site is also in block Darbharana of forest area known as Ghadi

Bajna nearby village is Bangarra of tehsil Bayana.

A. 1stlocation/site: Darbharana block near village kot of tehsil Bayana: -

i. Darbharana block is having 62 sq. km area of forest.

ii. At site, illegal mining for sand stone was observed with new and old
activities.

iii. Looking to the site conditions, it was revealed that this is an open
cast mining which has been carried out by drilling and wire saw
machines.

iv.  Area under illegal mining was observed about 2 sq. km and average
depth of open cast mining was about 12 ft.

v. Looking to the site condition, it was observed that the mining activity
is being carried out in forest area with the help of drilling and wire
saw machines, and heavy vehicles used for transportation of sand
stone blocks.

vi. Water used in the wire saw machines for cooling and dust
suppression purposes. For providing water for cooling in mining
activity, black color pipes for water carrying found spread over all
illegal mining area.

vii. At the time of visit of joint committee, no machines and vehicles were
found at site. Besides, some hand machines like sabbal, hathoda,
taanki etc., were found at site which were seized by the Forest
department.

viii. That area is clearly falls/comes under forest area as Band Baretha
wild Life Sanctuary and looking to the site conditions of illegal mining

activity within forest area clearly evident of violation.

Joint inspection in the matter of OA 05/2024 (CZ) Page 7



B. 2nd location/site: also in block Darbharana known as Ghadi Bajna

ii.

iii.

iv.

Vi.

vii.

Viii.

iX.

nearby village is Bangarra of tehsil Bayana-

Darbharana block is having 62 sq. km area of forest.

At site, illegal mining for sand stone was observed with new and old
activities.

Looking to the site conditions, it was revealed that this is an open
cast mining which has been carried out by drilling and wire saw
machines.

Area under illegal mining was observed about 3-4 sq. km and average
depth of open cast mining was about 12 ft.

Looking to the site condition, it was observed that the mining activity
is being carried out in forest area with the help of drilling and wire
saw machines, and heavy vehicles used for transportation of sand
stone blocks.

Water used in the wire saw machines for cooling and dust
suppression purposes. For providing water for cooling in mining
activity, black color water carrying pipes were found spread over all
illegal mining area.

At the time of visit of joint committee, no machines and vehicles were
found at site.

That area is clearly falls/comes under forest area as Band Baretha
wild Life Sanctuary and looking to the site conditions of illegal mining
activity within forest area clearly evident of violation.

It is important to mention here that the Utter Pradesh (village Jagner,
District Agra) border is just 150-200 meters away from the 2rdalleged
site (i.e., also in block Darbharana known as Ghadi Bajna nearby

village is Bangarra of tehsil Bayana).

C. Common points for both sites-

i

ii.

There is no check post of the mines department and district
administration at the border of Rajasthan and Utter Pradesh to check
any activity which involved in illegal mining.

During visit, joint committee was informed that in this area this type
of mining activity is operational for 20-30 years. Earlier, nearby
villagers /localities carried out mining by hand machines later on the
activity had been shifted over mechanized illegal mining.

Villagers/localities are forcefully involved in illegal mining activity.
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iii. ACF, Forest Wild Life, Bharatpur informed that the alleged block
Darbharana is having 62sq. km area. They are having only 10 beat
guards for controlling the illegal mining activity those are not
sufficient to effectively controlling the illegal mining activity. They are
required one beat guard over one sq. km area adequately.

iv. Boundary wall was not found all along the forest area as wild life
sanctuary which provided partially and also found damaged at many
places. In this regard ACF, Wild life Bharatpur informed that
construction of boundary wall all along the sanctuary area is not
possible to construct due to shortage of fund.

v. SDM, Bharatpur, District Bharatpur informed that they have not
received any matter regarding illegal mining and revenue department
is not having jurisdiction for taking action against illegal mining
activity under the forest area.

vi. AME, Mining Department Rupbas, Tehsil-Rupbas, District Bharatpur
informed that there is no mining activity under jurisdiction of mining
department nearby area of the alleged area/sites where illegal mining
activity is being carried out and they have no jurisdiction for taking
action against illegal mining activity under the forest area.

vii. Adverse effect over environment viz; air pollution, effect over flora and
fauna cannot be denied due to illegal mining activity in sanctuary
area.

viii.  During visit at site marks of heavy vehicles tyres were found which
must have been used for transportation of sandstone blocks.

ix. As per the locals some goons are involved in this illegal mining
activities in the Darbharana block (Darbharana and Ghadi bajna
villages) of Bandh Baretha wild life sanctuary of tehsil Bayana in
district Bharatpur with the support of forest department and local
administration and villagers are not ready to reveal the names as it is
going from last so many years and it is creating employment to them.
It was informed that local village people are dependent on this mining

activities.

11. Details of illegal mining activity and action taken-

As per direction of Joint committee, letters have been written by RSPCB
Bharatpur to Forest Department, Bharatpur, Mining Department, (Bharatpur),
SDM, Bayana (Bharatpur) on 21.02.2024 for providing data of illegal mining in

this area and actions taken thereon. (Letter is attached at annexure-7)
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e It was informed by DCF wild life, Forest Department Bharatpur that 25
cases of illegal mining activities were identified and necessary action was
taken details of which have been forwarded vide letter dt. 22-02-2024

(copy enclosed at annexure-8), details are as under-

Total cases [llegal mining | [llegal mining | Amount of fine
(April 2023 to | activity transportation imposed

January 2024) activity

25 06 19 Rs. 12.32 lacs

e It was informed by SDM, Bayana (Bharatpur) vide their letter dt.
26-02-2024 that no matter/complaint has been received and Bandh
Baretha Wild life sanctuary comes under forest department in which
they have no jurisdiction for taking action, so no action has been taken
against illegal mining activities in Bandh Baretha Wild life sanctuary by
revenue department. (copy enclosed at Annexure-9).

e It was informed by AME, Roopwas, district Bharatpur that 89 cases of
illegal mining activities were identified and necessary action was taken
by the SIT committee constituted at district level, sub-division level and
their own level details of which have been forwarded vide letter dt.

29-02-2024 (copy enclosed at annexure-10), details are as under-

Total cases Nlegal lllegal mining | No. of Amount of
(1st April 2023 to | mining transportation FIR fine imposed
28th February | activity activity

2024), 2021-

2023

90 01 89 04 Rs. 79.99 lacs

12. Conclusion and Recommendations-

The concerned officials of Forest, Mining and Revenue departments who are
posted at Bharatpur should take proactive steps to stop the illegal sand
stone mining which is going on from many years within the boundary of
notified Bandh Baretha wild life sanctuary. Though it is illegal mining but it
is operating as a professional way by construction of road inside sanctuary
by breaking boundary wall & cutting trees, using DG set for power supply,
water supplied through temporary pipe for mining, heavy machines/cranes
using for lifting the mined material, using huge number of trucks for
transporting the stone blocks and involving lot of manpower for mining
activities. Therefore, looking at the seriousness of the issue the joint

committee has suggested the following:
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1. The forest department is responsible for protection and conservation of
Darbharana block (Darbharana and Ghadi bajna villages) of Bandh
Baretha wild life sanctuary of tehsil Bayana in district Bharatpur
because as per the circular vide letter dated 5th July 2021 issued by
Government of Rajasthan that Forest department is completely
responsible for stopping illegal mining in forest areas.

2. The mining department shall be directed to assess the quantity of illegal
mining done in the Darbharana block (Darbharana and Ghadi bajna
area) of Bandh Baretha wild life sanctuary of tehsil Bayana in district
Bharatpur and submit the report to District Collector for assessing the
environmental damage occurred due to illegal mining and for preparing
the remediation/restoration plan.

3. As per the ESZ notification (S.0. 6319(E) dated 26.12.2018) of Bandh-
Baretha Wildlife Sanctuary, Central Government has constituted a
Monitoring Committee, for effective monitoring of the Eco-sensitive Zone.
Which states that:

“The Monitoring Committee shall monitor the compliance of the provisions
of this notification.”

“This Monitoring Committee is to submit the annual action taken report of
its activities as on the 31st March of every year to the Chief Wildlife
Warden in the State.”

4. Forest department and district administration shall seize machines and
make challans/fine accordingly to ensure strictest possible action
against illegal mining.

5. The mining department / forest department should establish a check
post at the border area of Rajasthan and U.P., entrance & exit points of
the Bandh Baretha wild life sanctuary to stop the illegal transporting of
mining material through trucks, tractors etc.

6. Government of Rajasthan shall provide and increase the no. of beat
guards and deploy unit of Rajasthan Armed Constabulary in this area
adequately for effective control of the illegal mining activity in forest area.

7. The forest department shall complete the Boundary wall and district
administration shall look after in the matter of finance approval for

construction of boundary wall.
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8. Forest department shall keep strict vigil over the illegal mining activity in
alleged area to protect and to avoid adverse effects over environment. For
effective surveillance in faraway area, drone/PTZ camera and other
electronic gadgets may be used. _y

9. The forest department shall make efforts for afforestation in the
pits/area/sites/locations where illegal mining activity is being carried
out as possible.

10. Illegal mining in Forest and Revenue lands are being attended by State
Forest Department and DMG, GoR respectively. Strict vigilance is to be

ensured by the State Government in this regard.

o~

( Jagﬁds'ﬁ,g% ) (Ameelal Yadav). '
(ACF, Forest De - SDO/SDM, Bayana, District
’ P ’ Bharatpur (as representative of the District
Bharatpur) Magistrate, Bharatpur)
i

/

ol

(Umesh Kumar)
Regional Officer
RSPCB, Bharatpur
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Photographs with GPS location are enclosed

1. Illegal mining at 1stsite/location:Darbharana block near village kot

of tehsil Bayana Bharatpur (Rajasthan): -
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Latitude: 26.82357
Longitude: 77.420265
Elevation: 252.69+3.29 m
Accuracy: 4.80 m

Time: 21-02-2024 13:52:42
Note: 05.2024 & 07.2024 NG
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iAccuracy: 476 m
Titne: 21-02-2024 14:08113
iNote: 05.2024 & 07.2024 NC

!l:at?fuae: 2%.222
Longitude: 77.41763
'Elevation:. 261.55+3.36 r
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2. Illegal Mining activity at 2ndlocation/site(is also in block

Darbharana known as Ghadi Bajna) nearby village is Bangarra of

tehsil Bayana,Bharatpur (Rajasthan): -
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3. Boundary wall photos around forest area-
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4. Visit by Members of Joint Committee -

)

vation: 2641 ]
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“Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongti, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpeb ic.in
Helpline No. :0141-2716877
No. F.10 (556) RPCB/Legal/NGT/2024/ 4391~ Q393 Date: 13)03,20211

Regional Officer,
Rajasthan State Pollution Control Board,

Bharatpur

Sub: - Hon’ble National Green Tribunal order dated 15.01.2024 in Original Application NO.
05/2024 (CZ), M/s Arun Sharma V/s State of Rajasthan & Ors.
Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT by order dated
15.01.2024 directed inter-alia as follow:-
6. We deem it just and proper to call a report on the matter in issue in present Original
Application, from a Joint Committee consisting of:-

i. One representative from the Collector, Bharatpur Rajasthan.
ii. One representative from the DFO, Bharatpur Rajasthan.
iii. One representative from Rajasthan Pollution Control Board.

7. The Committee is directed to visit the place and submit the factual and action taken report
within six weeks.

The State PCB will be the nodal agency for coordination and logistic support.

You are hereby nominated as member of the committee and also appointed as Nodal
Officer on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and
file the compliance report of order dated 15.01.2024. The Hon’ble NGT order dated 15.01.2024

is enclosed with this letter for ready reference.

Enclosed-As above
(VijaiN.)
Member Secretary G/O

Copy to following for information and for compliance of Hon'ble NGT order dated 15.01.2024

L. District Collector, Bharatpur
2, DFO, Bharatpur

Signatunﬁm(LLc;.ly

Digitally signed by W
Designation gilembe
Date: 2024.08

RajKaj Ref
5589014
[B) 7350,
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Annexure-2

Meeting regarding NGT visits in the matter
of O.A. 05/2024 and 07/2024 on dt. 21-02-2024

Sr.no. Name Department Designation Signatu/re
1 Wteph Rumay Re, Rpop, Peanonad Q"
2 'jo;!z»MS"%% g-r-o _’Qa.,(ﬂ— R.Fo (=7d 7V
’ DevendieiCay. — Mingg AME Ronpey ‘—5\5‘%
Y e vion | Miwa M (‘r(m j%/ Vo
P o, [Onp ] R baie )
8
10
11 N
12 \\
13 \
15 )
16 \\
17 \
T AN
\
19
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| Annexure-3
1588 ‘rﬁ&!

BT IS RITH Q:NE}SN
gmAmA. T HEOITH HYDIN 0 s riswrs frewrm

- gRuz

iy @ @) P B wag A R weea enfid ey
v A wdled wRTEd W owuy ud gRE B]e gy AfiRad IS
g <o 7Y Rigdt & v RAiE 28012012 @ A A g fawrT @
ATREs GRUF feid 00.02.2012 g1 feem—frder Sy fbd T o |
_, TE we & fp @foll T @ d9 @ ggel /s wie @
serfa €1 fpar o WAl 2| UG oreTdl W AT ST 37de W @
qRTT ¥ arrar £ T T ST Td <rd afdl @ fame wridrd) fhar
ST SMawId & a9 &3 § @, IRA WRGR B ARG X & aiR
fpar ST R—arfre RRRRT § arer & S uRem @1 e gARaa
gﬁaaﬁ%qqﬁqﬁqaa%ﬁvwﬁﬁwmwﬁw—fﬁwm%ﬁwﬁ
1. 99 &3 W sy @ Aae @ gof Rre@d a9 R i 8rft vd sae
fore Wafda a9 & & YR Ud U a9 WReTdH /AvSA a1 SRR Tl
fod ST &g e e | =arrer H wuer us gvge e gy wdfaa 9u
I WRE®H /AVSA I ISR §RT UHR0T & Y9I SIfSBRY BT grger g3
BN N
2. IR—99 G o e @s T @) @M v 3%
Wwém/wmammmaﬁ%gﬁ@ag%ﬁ
T H WA U WA bR v ¥4tk @y siffar / werre @f
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Annexure-4

A Ho ol |o-33004/99 REGD. NO. D. L.-33004/99

The Gazette of India

EXTRAORDINARY
" [I—WEUE 3—3U-WUs (ii)
PART II—Section 3—Sub-section (ii)

TR & TeRTioTd
PUBLISHED BY AUTHORITY
. 5078] 72 faoett, quaw, feqwr 26, 2018419 5, 1940
No. 5078] NEW DELHI, WEDNESDAY, DECEMBER 26, 2018/PAUSHA 5, 1940

TGN, A AR Sy TREd w9y

Fferg==T
T foeett, 26 fmwaw, 2018

FT.3T. 6319(3).—ITET ATAGAAT AT ALHE & TATAL, I 3T FAATY TEdT HATAT

&t ATE=AT &, F1.37. 2202 (), @ 31 7, 2018 FIT AT 6 TSTI STETLTI § THTIAT ht
e ft s 39 ot srfeat &, e S99 TATeT 2= & g91adr o, 39 arie ¥, el 36
STTERLAT il TSI it QAT ST &l 3TeAsd F7 &f s off, d75 3w & srafer & sfiax, a9 &

LEIEEICIECREAUR U,

31T, I TTET ATEFAAT ! TSTT a0l TIAAT ST &l JEE 31 A, 2018 Tl ITAH FIT &
e off;

T, YTET ATEEAAT o6 TAAL § ARIT A TOETHAT & ITH AT S GATAN 9 9850F
& & fa=m T @ o,

MY, TTI-TT A TAATLIT TSTEATH ST & AXAYL orear # fFaraq g v &1 204.16 3%

Freriefiex & %aT gorm @ ST ST wRAa Y € 45 ey, wagqR Mt | 76 e diw
ST T & 78 fretrier # f2uq g;

M, AITLOT § [oF TUITAT a9 g ¥ Agea Ul adedid § FFH/F97 #27 (A3), FH113497
AT (FHAT, AhE WY, W), goed Fraare (@9, a9), sfcaloar ada# (F1a1 ’wH), variiaa
FAIZHIIT (STATET, ThE €%, TIITTEHAT HSw7 (FaH), FATITTAT Z1e%7T (A1), TEATIT TFIT

7571 GI/2018 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(317%), arereee giaafesr (&en), gf2ar aiareraf (sm, feem, gare, @ra<), #aRa stager
(FA, W), FIRT G197797 (W), FIeeaa 137 (7147 @), FIEIT HFT (AAIET), F1a3T
foegeT (TATATE), F1eq7 1Y (e, A2, STifa77 F0I7T ([A9HER), [Sanfeara F#ieareT
(& fe=T), gfesasr sfefarica (F9dT), FHRRIGAT FREAIT [T (2T AR), [FFT FSHHAIT
ferme (as f99t), e w@aeer g7, (&%), fF#a datisiar . (T, e Gafdsr
(TER), ETArelerdr Z2HalferaT (3T, TTIRT), 397 STd1d (ST STAdlT), TAIT HITHSIAHT (),
FIGAT ST (A1), ATAvEIFaT FI2rae (Rra=wett, swater W), F7Fer799 F<FI7 2area
(BT FIR), BifFed Fraaaedia (@R, Fiqiae @aRar (GSat, QSal), yaiha Jareairr
(et srqe), g3faed gadidi (\@6ar), grafafiad a0t (), aaksq e (zae),
TARFT FHIZAT (FN), ZHIFAT Fgarer (Ugar, Utgan), Haferar s (3n), fofasa
FIEF7ET (A7), A oA | Atk Fgieenia sgRdeq R= (FraY), v=yieq#H7 fgiae7 (Fid),
F=IFT TERT ferae (SATeAT, IUATI, 39, FEIEIeT F7EF7 (VSAT), Fal &1 T (T3=),
FHIZH FIANTHE fA7. (S AATS), TSHITHE FIAFeaier (FTan=), AFHIT JIFGHAT 17,
(Teaaelt, Tt Fw1eY), Ferigifae FIaRT . F1577. (3T, ATwar), d2er TrAFTeFT fora. (Ffeaeey,
&), FATAAT ST [T (ATHRVFAEEAT), &G AT (TT), TR 18t (),
g7 257 (AT, WA, Fa), 97 [Farar arzee. (A ®A9T), Fladeid =T fa.
(WTIEweAT), ST giaeee? (SwrA), 1T RaFiRar (A=), sara=T e (et
AHST), fFAfaar iegede (FHATR), TITIF9T FTIHT 7. (Weal), dfderitae Feilee (Fal),
ARTT eFH (ATAFAX), ST FHRFT foaaa (A=, ANEETIHAT, deoHl), FgRIT [Ea]
(ATTTEAT), IIT179T Z1e%T F. (FITARIST, ST TATS), FFalad Fllagerar faa. (Fafa, agt
TE), fAST TRBIAT ferae. (Fae a2an), Hedier deqrer Serter. (A9 FaTE), 0T ferfeaemar Tae.
(fErameT), amfe €

AT, THATT F Hgea Ul TAqel, SS-9e1 X A6 4 FIRT Fla77 feaa. (AIET),
faaraeie 4eE7T faaa. (T8add, UgaHa), [#eieear G FaiRT Je. #1577, (M4, Wa), iRarar
AT [T, (FATRATET), TEH TFSTAT TT2. SHIT FA7%. (TS (Fad), FIHISHT STSHFT T1FI.
(@FHTET), gFaT 27 (Ter) St (@Fia), Raggrr #fewifaar qrd ((w W), aEsaga
AfFZ02T THF. (F2), [ST5HT FAFICTIT [Ae7. (Wh17), JR1eeST grsiecaa fea. (A7 (H%s),
HEST SIFFE [aaa. (&), FIITITIH g4, FAT. (F€, AT W), F7wd 199, AT
(STTH), SIS, F127e e (FTATASHRIAN), FTTIT A 197 (Tl ATR), AT FoT7ed
(T, Tge, A, Fewer Ryaiaaar JFq. (A, ARAAA), FIETITT FTI2HT (T4,
ST A, GTEICE FIFIGE (W11, AW HIAT), FEHIIIT Faae (W), dgreer=q [{f9s72T
fera (3, TA), CFGTH TAIeeH (BFe) &%, (F0E, SWN), fE5ieRar arif+a (),
giifeear [@sRar (Sifee), THanT %eaided (qg), 7T [Masikarn fav. (f6F),
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SEASHT TEHT, FF. (VAA), FITH JifagH, faaa. (qaEea), dgar a@aray (e, ),
JHST FISIFT1aT, &, F2w. (ATaT), e fawieg, gy, (Karda™), grRgd gadq (18, aval),
arfe srfarferfea 6 12 2;

AR, srvarevg | fAfaey sftasteq % a1 a9 g Sed ga &y Fedee (i a@er ei7),
Bl FX7FT (FFA), Bl Fig (St foeehy), doer dser (e a1 2w &9, o7
ofFere (Aaa a1 e B, gom Frefae (Wi A9ET), Figasa FEEae (59 99
fems), #faw refag (Aeet-dgen), @va [fa#ifaa samg (@ ’ee), §4ifF7a sifkea
(BTG N $AX), FFA7T FF7 (TR A, Fiae s127e (FAw), feqdia gead (FL-amem),
g9eed Ueaed (A9 HadT), HFF Jogr (FaX AT L89 HaTF), d419 #gFHereer (Aad
ATRY), FTEfezH EfeHT (THiNA-2Ram), Afaiarer Fafe (Tea a1 el a%), 7da FAHrT
(AT9R), F77FE R (99 T 9% T GERE), F79 qo& (A7) oA1fe arte g1 STafh T9ameeg H
AT TS ST TN (FHG FIGFISIET2T), HHe T TSI SR g 34T (83497 g4T) it
STAT 2;

A, srAT § qeF 9l Stta RFe/aieer garder (Vathe), 3 giaaq (5 e &
X)), FUT AeFTIfecdT (AFeAe g2 ff $2X), Ay Ruefad (vata T &t $27), FRIAAT
AT (s S AT AAR), JATIT GIGH7T (57 ANe), FIIFiFtiFT a7 (37 fFaw a8),
faFIFIZizea %7 (qAGA T 94S), TFRRTT FATTEEAT (ST sdh g2<), FATHET ATTHT (FFeT
ST, dfFgHicr ZigeT (A= FALE), FIFTHIGT FIT (AMHE L), Feeres 25 (T3 AEe
TNE), HIST Fiee. HI (FUT qEAR), Flasr T27 (%2), FIEHT ZHGHET (FILEHT F16e),
BIATHIFHIFT FIAT (AT FHINE), G219 Hidi~qe (Fs@a w1 sie), gef@7q eariiaqad
(RIS, FITIGFT G751 (AT R1AA A1), ST Fra1vee? (L AT V% 98, Fileqe wlehifad
Et=w =71 Jo fofedt), Zwrafaar Swrsizer (fea sea @), &2erifaar F7ET (3F i),
fega dmime (SI=T1 AT 6T A), Fa7ar 21797 (IqF ATETST ATSH), TIFISTIT FATI2IT
(T FIH), FATT THETRIRFT (FAie-Tade TF), F975oeq Thed (FeeT giT o), FFTFT Zlad
(Tie %ed), TAZT 32TANSHT (WA WRe), Bre#l FiT (Fedd oFR), 2fE91%iT GIersd
(FATEHAR), [FATAT 7287 (FATSHaT (2-9%e2), RI9GT FIRFTAT (FATHaT B3 &), JRIT
FfAFHT (FAd TIA), FHa GHRG (N gAX), F@IT 7RI (09 W), SHT ghzr s
ERTT T A, [AFeFFT 152717 (49 A132), Faelar 7%, (Tve U 9=t a%), e
RQRIT (U UUA), FIRFG TIded (FSH K1), TFlelaw I19arar (S| sdAw), dediiaa
qerTra By (3199 5g122), gIEsiiagad [eie (ST Thsie eT), FIITG7T FATTII2RT (ST
F), TAITIeFT FHISIGIT (ST ®LdA € ¥I), aroiaaT (FRTThe® J1sH), gowia el
(FTTReIT 2gTee s¥ce), gieeT 29 (FIac A1), /Aead arzg~ (Fia= =g #se), 7147
AT Zfewa (AU YT ATeed), FAisT Feerer (Fes ), A 2o (R gemms),
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18YST #iere (SEhT W1 |ITEA), F2de qrraed (T #441), uhhernE fefteq (8471 @m9m=a),
FIIFATT TlFTede (FiAT RAT ATEeSR), FATIST [T (AXUed THISATH), HRITH
FRFTTT (AT Tee), FRTTT TFTTIRTT (54 g€ ALAA), FFT HIRTHSH (SEhT gie Ioq),
gar gaT (A3 TEh SRAN A2 BIAE), BFIfAdTq FFHATH (TS 54F), Bpllcrad TiedRITeT
(TSt /), 9737 fFedeq (Faa TOw), Fra/aar @rEfadar (1 O Oem), gya Ree (efue
AN, Frrgee sfEag (e wEx ea R w&ER), 9feRTr qifeRaT (Taa 73249),
BIAFT AFE (T L), dIFqFIarsed Flasrer faq. (Uaa s=a9), Fraad qr3ara
(ifaw &), eedg iee (LT ITHeT A1 Teft TeIfent), 297 wiiar (Heareus eies), geev 1599
(), werreraaT FFRIeaT (FAE), Baarra gaeire (Rece sd=-fave), @weifdara sfaaT
(T UES[Ee), UIBATITE UlHed (Rd s qa%), HIEFRAT [FGEET (Ferh-ueT),
fAHIAAT [AFIFT (FET%-3g122), [SGIRT UIIeHI9T (BT3e Aa€ Tal+h), FRAT Sela#ae (¥
FAd), AHRT TrIFTIHT (A9aE TIdA), Je UlFi7+ (=37 g8 fawe), sryieraa gairkaT
(EAER), FA7T FFT (FAT EA TH), 722797 FIRIASIGI7d (S Fied), 777a Fo7 (U =),
SEXFeT FTGET (S US), TXHNIT Foaq (Aeax (W), o Faiad (a8 sgee 9&2),
HISTIGAT G737 (AW U), THIRIRIITT BITIFFIT (12X g FRI5E A¥eE), W71 q [Bleafa7e (Fiaa
AT aqE), FIEIw TAFIGT (Fee A=), A19979 FIdiae (AeOaT Teed), €</ HITIT
#eefee (F2THHT AT oA1fe /ISR & ;

MY, TTY-TLT FeAoNa AAITOT & AT A & &7 &Hl, foEar Feqe i fi9m 389
afee==T & T 1 ¥ fafAfde 8, waiEwr it gfe § qiifeuafad dadt 59 & =7 § qfea o7
Teferg AT ST S<h arifRAfasht @erdt Sa # SRR AT IR 6 a¥1 o TATAT 3T THERTIT FLel
T TTATUG FAT AATF ¢,

Aq:, AT, heald TLHL, T (F2eqor) o=, 1986 & = 5 % sufaaw (3) & a1 ufeq
TR (FEAT) AT, 1986 (1986 FT 29) Ft &RT 3 FT STETT (1) 3 STERT (2) F @< (v)
AT GT (xiv) ST ITYRT (3) FIRT T&T ATHAT FT TAN FLd g, ST T5T & SR 5er &
FTT-TLST TS AT HiT HHT % =1 A 25 Hiex | 1 Fherrter a& faeara &= &7 ai-
FLST FASHE AT qIfeAfaent garat St (58 389 28 7e=7q arieeafaeht aar S Far
TAT §) % &7 § At =a wdl g, e Bear Fergar 8, $oiq -

1. giRfeafadt @ast e &1 e s dimmd.-(1) sTRferfaent sedt st &1 fFear ai-
FLST TSI ATATLOT &l HHT o6 =910 A 25 Hex & 1 e a5 Beqa g sie miEatahr
Haal ST &7 &=he 173.92 a3 faherreieT 21

(2) FTY-TLST A-ASE AFATLOT AT qTLEATAh! HAl ST sl AT FT foaeor Sureg-1 § &
AT El

(3) YT fErawor =i srerient UH I9niawl & AT UTfRAfAdT Terdy 9 ok HIfed & & g
SUTEE-1l F, SuTsE-11 @, SuTsE-11 7, SUEy-1l «, SUEy-1l & A SqEy-1l T F ¥7 § 497 g

47



[ 9FT I-@ve 3(ii) ] R T TSI : STHIE 5

(4) FTI-TLST AT AFATLOT T HHT S T ATeATaent daat S & -fAaerhi i gt
FH: T |11 3 FTeoft & i qreoft ' 7 <7 1% 2

(5) e fagar & g-fAcertai & ary urifRafadit daal S\ & faiiq o arel i it qAr
SUTEH IV F T H AT ¢ |

2. giifRafe$ @3t stiwr & fore sl wgrismT- (1) o5 v, oiFufadt gadt e &
TATST & [oT TST9= | 36 ATAAAT o6 THhT9 0l TG & & q ol Ta(er 6 HIae, ST Al
& TUH § T TH ATLAAT § QU 0 ST T ITAT FLd gU AT o1 HETATSIAT AT FHeAT

(2) TS LR FIT ATt Saat St & forw s=ifers wgrarsET vet Ofa & s 39 sfeg=er
# fafafdee fro T § & siqEme a9 gEIa F9T e s Aty & aqeT oY T ' g
ST AETaEen, Tf 1S g, % TqeT dqT gRIT |

(3) =TT WRTATSIAT, I AMSHT § AT {dehl 3fI¥ TITaL0T aTdl I THTRAT HLd 6 o0
TS G & Auforfag faswmr & aemwed & qame gntT, -

()  TFTEm;

i) &,

(i)  ergdT faaTe;

(iv) e,

(v)  ATiereRT;

(vi)  INTE4;

(vii)  F;

(viii)  TTSTEATT TS IO [HH707 7€
(ix) o=

(x) o =i =

(4) SAETTw AEESET AGAITET =M S-STANT, Saaadr {7 hamwardi 9% e [eaT
sferfod 921 F0ft g o [ =0 Afag=ar § 20 76 ARTEse 7 21 o7 sr=fers ggrasn a4t
FAHTAAT A ATl H ST o7fere Terar Si qrfeafaat stqaet af #7 da€e H |

(5)  HAETI HEIAISAT § SAAT=RIad &= o UG, (@A S Tl & 63ev, sarg e
F VEYd, TA-H9 % TaHd, Sad A & Taed, gar i qHT "@eeror, e qeaErar i
ATAIAHATAT AT qTTEATThT ST TATAL0r & H(&d UH 7 Tgall, (S5 92 €419 34T AaeqF &, &
T waier g

(6) st wRTAST FHT e IS w0, UTHT 7 [T draedt, aq1 & Th1e A7 e,
FU &1, FASTS qH, ST &7 S I S AT THE & A, IATT IEETH! &, FATSAT,

T 2T o T o [Fepra oY wai=E F 99T & 91 o FEe #3310 307 39 AT o /T &
FTT AT =T i searfead s ST fEeradret wr s4i g |

(7) sr=fors wgrrSET ariRfRafadt "ot e § o i fafqafea s ft siv gt F 4 o
THag aidiug & ARafea FEmarat &7 SqareT w0 o7 ST q9ardl & qriferiant
FIHA TAHTE & TorT ST aTsie &l gierd Fid & forg i Hai
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(8) I HETAISAT qTfefaeaht dadt S\ # fasm &1 =0 yar fafqatag suft e s
THETAT T ATSiTaT it qrear & forw ariferfadt sraa s it gtara AT smom)
(9) =H YT ATHIIT ATATTH HEIATSHT S0 SATEAAT o6 IS o6 ATATL AT 6 ST HTAT ol
w2 % forg fRrerT |wfafa & foro v ges swqrest gt |
3. TS 9@ T fh ST a1 ST~ TS I3 0 SATSIAAT & SUaei &l THTET HLed 6 o
aferfaa o w3, daiq--
(1) I-SIFR.- (F) TTRIEATThT Fadt ST | a1, a1 &A1, FIT &7, AT 6 TS & (o
forfrgd fohw 10 aTent i et ®ATHT &7 ATIOIST e AT AETHIT T45 7 et s & foo
AN AT HIRAAT q@l 2T

g uifRafas Hadt S| & Aae FU Sl o g #7 "@aiadq, A afafa i
FArTer a¥ Y TS A & qd AqHrEd |, T HarteEt it At St i @ w7 &
oI e FohamaharTa T TRT & & T SIq=tTa 8T, So-
(i) =T T F ATST FAT 31T g 36 HLAT TAT 7% TSH[ HT GIAHIT;
(ii) FAATE =T ST AR It 7 HAHTT ST T,
(iiii) TUT ITTH T LA qTeA T I<AT,
(iv) FET SART Deeh stavia ATHIT IR ST §; eSS TS A T qeaemsd agras
i ferfadt wdes ® gftafod 18 am; <
(v) Hatda frameserT 937 4 % siasiq T @ 8
T T A AT R et A A sfafaay s ST 'eae & o Mt s et 5
HAT AT TG & A=ea 244 3T THHT Y99 &S F I & AT & faeT, e siava
ST TSI S¥ = TN aq (Haret (I s St Areaar) dAferfa=H, 2006 (2007 F7
2) ¥ &, arfortsas a1 I=RT A et & o SEstTe s 7 TR SI1d 8l g
g Ag A ot Fon arifRrfaeht daat st % Wiae sp-arfeerat § Suwstg e e, Aot aftafa
F o= aTH #T & TETq ST AYER g TAF HIHA H U 17 Geied gt $i 39 Al F
LTI il AT HA T TLHIT 6 TATAL0T, a9 3T TAdT TRAdT HATAT Hl & STUIAT
Ui A ST W T S ATE FT NG H 38 I 927 o AL T IuSfed & e et o1 zamw
H 9-ITANT & Giaad At Tgi g
g a8 A oft o T & ° S5 a9 & o W & 7 s TR welidT T8t g
(@) SATIIFT AT AATES FI0 &A1 | T T 00T F2 o6 TATH o0 ST |
(2) ST ST &ral.- Ao FETATSIHT | T STHfde STl i Tgard i SO A I G0

AT HEGIAHI % T AT FRAferd gRiT Sl TS 3T g UH 31 9T AT 394 (Hahe o
e yfafvg w3 % foro vy fg & anifaeer aamw v s |
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(3) gdewT.- (F) FTRfRafaet "adt s % Wiaw gt au ayrRiEgfadt gwdeq GrarsarT a1 e
e Rl 1 fawaTe Tded AgESHT & ATETE i ordh HgIATSHT & ol T |

(@) T AT 5T Thed AT 1T T5T T1E<0 i a9 A9 & 929el § aA1 gt |

(1) TFed HETITSIAT A Tordh HTATSHT & U T2k 6 &7 § g |

(=) TRt v deeft Srammare Rafofad srefie ErfRataa g, saiq -

() FTT-TEST FASHT AFAOT A AT F UF Fhearfier & drae a7 qrifeafadr dadt = &
foreqme a, = S off fAehe €, 73 e s R &1 f[Auior sraTa 98t g
g, IS AHATC T HHT § UF Fherdies #if g1 ¥ 0 qrifeafadt ga<t S\ & faean as
gledl ST TETe &1 #4199 Faer qd qRiaiaa &= § T AT & Aqare areatadl wded
e % fore € s g,

(ii) uTRefRafadt ga<t si= & fiae adf 9u adeq et a1 e wdeq Grarwardt @ v
e aTfeafaet T9ed I SR 3 g0 Faid 3T & TAa30, a9 3 STAqarg Tadqd #a7ad 6
ATTesT fRrgial & T T97 TS SATH HLET0T T, gy ST ari e fasht e (FaT-aag
T AT W) Arteets fgial % dqame, g,

(i) str=fer HRTATSAT &1 AHIad U ST aa, 9ded & foru fawm i e wieq Sramarat
* faeam awafas woar fAafRfae @edftar o et gfafa i fefe w aeg G
TTTEERTET ZIRT SaTa fohdT SITOm 8fiT foReT 90 grea/RAte T arfurtsas ema«t & S #i
AT AL & ST |

(4) Fafiits RaEg.- oiRafadt ga<t 9 § "gaqt dufis Ferad & asft coar & a9t siq
TN AT &1, O [EE=AT, ST YATdl, ALAL, AT 7, ITGAL, THRIT, TIAT, THIT, TR,
TUTAT TS T TZATT il SATUIAT ST Ivg Lo AT STTusTT q57 Ieh! gRaar i |@eear & forw ==
Afe=AT % Afaw ThTed & AR ¥ g WIE § Wiae, ITAH ATSAT JAT0IT 3T Ut AT
AT TorR TZTATSTHT &7 T G |

(5) wre fAfda e we.- oifRafadt 939t soa & § wa=i, @e=ara, foea-ge, viaerfEe,
FATHE AT AIER(AF Aged & &l AT JUH] il TgaTd =l STUAT 3T T ATSLAAT & SAaH
THIE I AE F g AT & WAL Sk G 6l JISAT0 T HLAT gl a1 UHT JsT
A= Tor® AT § FiFAferd i ot |

(6) gafw wgEor.- qTR et Hadt ST H eatd Tguor i THATH 3T FH==07 7 g2 Ta2or (52em)
Ff=aw, 1986, F M= eaf= yguur (AfH=we sfiw A=) [=w 2000 ST & 9697 997
EEIPGRERISIRE LG LRI RE RIS I

(7) AT TQOL.- qTeATaeht Faal ST H, a7 TgUIT it AHATH < FF==r arg (sguer f{amr i
To==ron) srferfeay, 1981 (1981 &7 14) & 3w« 3T Iah stefi= s o o=t Sar & vog g
T HeMTerd AT ST % SrETe sraTed AT ST |
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(8) sfgaTa &1 Awamur.- arfifRafadt @adt siw & Iu=Tha afgema &1 fAeamor, s (s
AT gt M=) stferfe=m, 1974 (1974 &1 6) 3T 98T 997 9¥ 797 [HgiRa 3a+ = a=my
T e ST o 9 gwe o7 "entad BT ST S9Edl A g |
(9) 3T AqFAL.- 3T sraferst &1 e siv yag Fafefeas =1 % grm—
(F) aTreieafaeht Saal STA § S Saferegl 7 M9e™ 9d 99 & 9397930, a9 T Taq1g
afadd HATA il ATAGAAT €. F13. 1357(), TErE 8 19, 2016 319 AA(AL gae 4,
2016 % Tgd THI19T & ITAT & AT (AT SITUIT ;
(@) T TtesRer St AeTweoit @i srora Meftaofit goest § s quforst & gquge *
T TS0 G T
@) St et Al & ATew=a: 918 a9 AT FIH Gl & JIEAH § [AA R AT
ST ;

(F) FFTE S TR FT Foer qrifeafast Hasr ST= & aTge 8= &0 0 &4 ¢ Rt
Tttt weftgd Tfa & g i arfRefaedy dadt i #§ 39 sraforset Fi ST a1 wewr
ALATT Tt 2|
(10) S Ffeafi safdree.- oifRafadt 9adt 9 & Sra et smfrgi #1 [Auem 9w
AT % AT, a9 AT TAATE TAAT HA1AT 6l GHI-THT T TATHLATET SATEg=aT /. 7. 7.
9. 343 (31) AT 28 HTH 2016 FIXT AT HITAT ThTiorg o e srafore yey =, 2016
% U o SATATT FHAT FTOATT |

(11) wnfees afdy gegq.- qifRafaf qodt S & wifees sufow vy &1 Foem 9w
AT & T, a9 S TAATg TEdd FA1AT 61 THI-THT 92 FATELTAd sTteg=ar a1
340(3T), AR 18 AT, 2016 T THIAT TATIeed AT Yae Ha7 2016 F 3Tl & ATATT

ERIS

(12) "@fawior X fAesw safre yegw.- arTRFafTeT d@act S & SfHa e e st y=@yg
AT T 6 T, a9 3T TAGR] TRAdT HATAT 1 FHI-THT T TATHLGT SATSGAAT
a1 &L= 317(37), arE 29 9719, 2016 FIT TRT19rd Si=A0r i foreas waer 9=, 2016 & 3wt
6 STATL AT STTUT |

(13) E—=rafre.- arifRafaf Faar e § S—sraforg yag #71 Mae™ 9rd 9w & agieeor, a9
AT AT TR HATAT FIRT THI-T0T I TATHATET ST Taer =997, 2016 *F Iqaei
FAATT AT ST

(14) TT qfEgd.- afae & artT g=ree aram & aqga G § At gl i oo gy
¥ s=ters g § faffds sy qarfes fhu S s si=fors wgrais T & d9m g i)
T[T FLHIT 6 AT AR G 6 AqHIed g a, et afafa geara stfefa=st aur agd=
FATT U AT i ARt F oTefid FreT §=e & SAquTed w1 A e HeAT |

(15) AT YGUOT.- T2 U Hi TFHATH T [F=ror g et F e By S @ik
TSR SO AT oIy Hiuastt, UerdisT sfe & Iwrnr & forw sy foh Srosr |
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(16) =N SHredi.- (F) TRafadt gaat S\ % Haw el 90 TguuETT ISR 1 A1
F AT AT T S
(@) ST % 39 Afag=aT § =0 v AEtae 7 g arfiRafast gaar s & $ae F=iT Iguo
== 1€ T wast, 2016 § ST o Anest® Hgival § IR & a6 & ATAE Hhad
IT-TEUOTERTET IR 6l SATAT &1 STUAT 3T THF ATAIh, T-TGUURRT Felt IANT FT qa89
3 ST
(17) 9RTET TATHT ®l GG~ TIIET SATAT T G HHTHTL AT SITUAT:-
(F) HATATTR HZTATSTAT H TEIST TATHI 9¥ &A1 i IR Fohar Struar srgi foret ot sfawior
T ST Al & STUAAT |
(@) *erd & UF 3F = F av e =St qgret eamt av ot ax et Jt gfhaair f
AT Tl &F ST |
4. qiifRafadt @3t st & wfafdg sik R o sm am BmEat i @& - e
Tl STe § a9t rameera aaifewer (w@eeron) srfafa=m, 1986 (1986 T 29) & U« geT a8y
TR 9T 77 gt enfaa g e $1= 2t 72 arferswr # fafqfee Ofa 7 fEfaafea gi, sraiq -

qreft
w G [ERIETIR] Her-frogoigi
(1)
(2) 3)
%. yiafg fFarsema
1. TSI @aA, T 6 @& Y | (F) 70 i fFrewmm w9 (g 37 gga gf+sr), T &
ST qrEA AT TS AT | g T SAHl disd AT THREAT ardEasd T

et &t =i sraeasmarst forae st 37T & forn
TR o GIEAHTOT A7 AT & T et 7 giear siv
TR aaT % Torw weft arzed ar 2t &1 f[mior At ofF
afeafora 8, % e aorer g9ma & Ffvg i 9t 21

(@) @@= |@hRaTd, " 3gaw ST At Re
iR (RfEer) 5. 1995 &1 202 H.uA. weraws
PIegaTTe a9 T 99T & 2SR aRE 4
e, 2006 i fre At (+f) €. 2012 %1 435 Tar
ETSSIT FATH AT T3 & AW § e 21 3,
2014 % I F AL | TATAT T |

2 TG (ST AT a1 A7 &7 AT &at) | (F)  OTfeffaesl "oar S| § 90 IS e i
T T AT SN 0T TIAT | | o= Jguorsir =R #7 fFeae &3 &1 Jqar qgt
|

@ v % & =@ atrEr | Rk T o
T feafashr HJoal S # wvad, 2016 § FET Iguw
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=TT o gy ST Rt § S 6 asinor &
ATATY A -G Tl IS 20T ST &F STTUT 3T
T TGV FelT AN T ST [&dT SR

T @ feE ot i
T |

7] fafet & sa whaftg (s svatea % Ram)
i |

et gREern eTat w1 ST

] At & sqa aiafvag (=T Suated & ffam)

AT IATEA AT THEHLT| i |
5 TTfasw S et ar &= qff § | 9n) fEtet F sqame atafvs (s Suetea & ffaEm)
FATATIT FTelTd T AeaT | | g |
6. TS T A=t fir s T fRerfehT Fedt S % A 7% @i e e fE
T ATdqTT ST Jal g |
7 $2 gt T TITIAT AT 7 fafat & sram whaftg (s satea % Ram)
B |
8. HET I | TRt Jaat 9\ # /T S e § arorsas
AT U qUIAAT afsid @RI | TATY, T THaErst
T AT ATEafas® ST $1 sraeswarsi & oo qog
T TRt ST TRt 2 |
9. STATAA FHET HT ATIO(STF ITANT | | 1] Faferi % A afafug (srv=ar Sustea * foam)
i |
10. U HTS AT I | () uTifeafasht dadr S| A JwreR F Jiae qu ws

ST ST shT TTAAT T ST gl 3T STTOAT
g e FTY et T At % daqa [ a1
T

(@) T HefAT F ATSEHT FT TATHLOT IAh ATSHT
STater ATH g 9¥ A5l AT SITUaTT |

CATIERICCRERIET L)

11.

arorfsas greai e R f
FTAT |

uriefRataet Tied Trharsardr daet g et st
F Torama wefera & i i 7w Gerdies & e ar
TTr TRt Fadt S o faeae a9, e o off e g,
T ATOTSTS greet s fasma =t a7 SIqaTd Jal f=har

ST

o<, artefefaet SeEt S % o AT I8 faeq a9, S
ot Az 21 % dxfera & it Sy & v Ghardies o oy
0 wdieq e a1 fAemm e #r faeEe
Ted HETATSHT Y 727 ] faenfagert & sqeT grm

12.

CIGEIURERIET Il

(F) "@<fera o= fr Hmr g w Gender & ofiae =
artefRafady "ot S Y Jar 9%, e o ot srfaes
e 21, Bt off e % 92 arforfSaes 5wt 6 s
RELCINIE

TIq T ARN & A4 qare qeaee] Aetertaa

AEeTFRAT FT I F & forw, T 3 % 37 47 (1) &
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gAtag st afga s w3 & forw, st gfar &
o 3-fAferat % e, SRt Fe T AT g

(@) T-TguUEEl T AN " HATAT "
FraTeherTT oy e sie RfRemt, ofy 9 2, % s
qeqH WA 7 9 et & At o s s
T AT O |

(1) TF FRHET & ¥ AN ¥ TS ST 6
s faffaa g

13.

TGN IcT T Lo ATl e IANT |

Feat T TGU HEAT A g7 wAdT, 2016 § S S
T e % AqE T-TEUUHTT SN T ATEHH
H, @9 T AT IAM, FU, TT FU, ST FAT AT
urtefRfady wodt = & Feft Al & 3cst v S
FIA AT FI LTS IR AT ITIAFTET FIRT ATATT

il

14.

et T Tl |

(F) TT TIEFR H TR TGRRT AT 09 AqAta F o
=, FERT AT TSET AT s % 9% AT A=y F ey A
FETE Tl 2l |

(7) FeAT AT FaTs HATAT FlT AT TS TSI AT IAF
AL T T et SuEet F agere At g

15.

T IATEL AT AT TS5 T4 IHIEL
T HURU (TASTUHE) |

EIREIPRIEA CICRCIERIEE IR

16.

e i EA T &
gfXfFeir siw Fewr e siw

=) faferr & srefiw frffafig g (afie e faem
ST T ITeaTed SITus)|

EREGRIEEEN
17. AT T gieremat afga g | @mg Bt & sEme s sarat ffaw, ffReee i
Z=| Iuarey frerfagent |y 3w struan

18.

e w=at # =AET FEAT e
I 3T FAT TAT THIT TEHT A
HfRwT |

= fafert & srqame =g i I & ary, A,
e s suersy fRemfadent = arar fafa=faa g

19.

T ¥ GEiad 9+ AT S5
TH 9T TEET, geAlereY, I,

TSI afe KA
qrifRafadT @<t 9 99 F Fu7
T TEAT S TRATRATT FAT

EIAEIPRIER CICACIERIEE IR

20.

TETET TTAT ST FET el AT HLEAT |

EIREIPRIER CICRCIERIEE IR

21.

RIER RIHEERISIRIG IR ol

] fafet & srefe arforfSas yesm & o ARt
i |

22.

I FHIET 5T 9 T@r Fi
AT FEETHT TATH F AT TH

SEIRT, T TN, FO ¥ woeft
qret= |

AT AN % ITAN o o7 AR F&tedt A e
i |
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23.

RS 10 T E O B e A

EIREIPRIER CICAIERIEE IR

FFLE FIHT 0T EATIAT |
24. TTHids STt Tl A7 Tqel &7 § | TG S (Hardi § qgerd & A998 Jo Heamor
ST afgEta #r e | AT STOAT S I A9TNE T F GTART AT

TITAR % g s o ST i srere @ fatda

¥ AT ITAGT ATHTT F [ATH/IATE F agd
EIRRIGERERIES T

25. qdg  eT S H ATOde | AN [AtedT & e Rt g |
TR |

26. g F3l, T Fom, e FO A | Fng B F adiw G g o g wfasr
I 3TN & form | T TRl =t Fiedt & TRt it STroefi

27 B AITIATT JE | T fatert & srefie fafqata g |

8. fazeft srifaat = A | A faftaat & srefiw ferfaatea gnr |

29. arfefRerfaet oo = fafert & srefiw fafRatea g

30. TITerfie ST 3T ITAT | T fafaat  srefie fafaataa gir |

31. FATTOTTSTe /T2 ais o7 gt | | = fAfdat % s Afaataa g

LA EIELRERIET L

32. T ST H=AT | Tt =7 7 FgmEr fEar s |

33, | Sfa @ AfRT =T 7 FFTAT 2T AT |

34 afi wafafeat & oo gha | @b = 3 agmEr far smoam
TR T YZIT FAT |

35. Felw I o siasta arHior | | w9 " agrer A st
FER T2 |

36. TARTOiT ST B ¥ S99 T | STAEE, | THI9T TATR FT J060T §9 F dgrar f&ar
I | SO

37. T AT | T =9 | FarEr T S |

38. IRME AT 37 S gledi 1 | JfFa &7 F gerar & S |
T |

39. mivfRafadt sqger afvaes &1 | 9 w9 7 ggEr G S |
I |

40. FIIT Tt | e T & FgTaT {347 ST |

41. Rt i a1 77 71 1 sttorigre | |k w7 % agrEr o s |
|

42 TATILONT STRTEAT | TioRT ®9 T FETaT T STua |

5. et afafa.- e g, stfegmaT & st & garEt [t # oo ua [t aifa

T ST BT ST AT & Fershe T, 7 -
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#.9. Rt afaf #1 we e
1. | o Foes, aae TETT,
2 ST Ferae T, FATAT &7 Tiafaer TaET;
3 TTEd T 1T e fafagar 9 & aeeg vf=a a1 9eeg T,
4. gferd srdter, AR qIET,
5 ST HEHTY GTT ATHHGY avasia Geeq & &5 § HTH F 48 -TLhET | a7,
TS T U Trafarer
6. YTeaT 9TH HeTq A7 s & feeafeameg a qiceafast § v fagqusy | 9ee;
7 A & foreT s sfdeT- T
(i) =re fAmior fasm; (i) =, (i) e S (iv) @ e T
8. R ECURERELIEIEE R TR i PEAR] I,
9. Hﬁﬁ?arqdlaaﬁ?magi ey,
10. | a9 (FFS(E), ALAYL 3T HLeTH HaH -
GIEES

6. PrSqFrmms (1) TRFufd 38 S afufy =0 afmEaT ¥ It ¥ aques 5
Rt

(2) T |0 T FTEAERTT T a9 dh AT T AT G A AHI 6 I TST d 6 (o0 g
A gre ¥ et afafa o g g wfsa dit srost
(3) ITRFfTeht Hadr ST # AT HLEHE & TRl qATEL0 AT a9 FA1AT dl ATST=AT .

FT.3T. 1533(37), AT 14 fdae, 2006 i dg=T F efi= afeafera Grarwarat siv za sfeg=er

* 97 4 % srefier |wreoft | o7 fafafee gfatug wfafateat & e sne ater ver fharserat & gor
¥ areqtas fafRfEe coef zaret ov srarfa B afafe g d@&dtear i st e s

ATEAAT % Ul & AN & TG FATIRT F TorT Fiiy 9T & 9319w, 99 3T FAarg
ufade warers &1 fAfdy & sosfy)

(4) =9 AfIrg=aT F 27 4 % refiw areoft # 7o fafafde wiatvg et & e, g g
% TChTAT T AT aF HATAT hl ATALAAT HEA T H1.377. 1533(31), T 14 f&daw, 2006 Hi
ATEEEAT & ATEHAT & T UH Gramrarar, g afeataa Jgi foar T g, &g riRatadr dadt
STE a8, UH fharearar # aredatas fafafey st zorst u sraria o=t afafa g
TATAT AT FTOAT 3% IH Haag Fafaarae srresron 1 Afds o s |

(5) Tt AT T HEET-Hi=a AT Ha5 IT-ATG<H UH SATh & [a&g, ST 36 A=A & (el
ITSH FT IecA=T HLAT g, TATAL0T (FL&A0T) AT, 1986 FT &r 19 F s7efiw afars wrser FeA
= forT T gl
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(6) FTeT=t |HIHT HET 3T HaT & g 97 duarst W M9 2d gu d@aa A & giatatet ar
o=, SRR Sl 41 qag qurentAr & gfaf=teat & s Em-fawed § ggrar & o
ATHTAT FT TR |

(7) TRt | S av #iF 31 779 qF il AT qUH Fars [0 T & qeF a7 (g
T FI SYTEY V H ITSTIT & (4T & SATA 37d a9 & 30 T qF Toqd HT |

(8) el FLHIY T TATALI, A AT AAGTY TAAH HATAT AT F 0T T Tae FeaAi o Tt
eg & forw uwr [Mer T 5w, ST a8 3t 99 |

7. afaf=s SUT.- =7 ATSg=AT F ITSET T T9F 37 % T F1 T w1 3T TS G At
3uT, afx & re g, fafafde e e |

8. SYAH ~TATAT T M, AR~ =H FATALAAT % IS, 9T % AT IFAH ATATAT AT 3G
FATATAT AT T g wrferaraer grey arfya &S straer a1 arivd g1+ arer fheft smaer, afs w1 &f, &
T BT |

[T, &. 25/56/2015-30a9E-A1735]
1. AT Fvg TR, IATIAE ST

ERIEL |

TTY-TXST Ao ATy & qrikRyfadt @a<t s & dur w1 fR[{ar

o IR : A GUE AgUAT G ST, F@T 9T i Foft qRre @ve
o aferor : &g forer, F9ff TETE FRATEAT, Fie SIY AT @UE Hf a9 @Ue HHG

o & ISl AF GUE AT GUE HIAT

o T : AL, ATEYY, ILATEAT ST ASAT a9 GULS| il A GUE HIHT

grifeerfasdt saat S & o & i (aferor, afsry sfi 39%) 9nn 9¥ aegsita THaeg it HUT o
TS AT U ReTieT F At ot g, Ty Feft gTe R & #iiv @uft ugre @ wvet  forw gt
W 9 979 g1 919 s9ff Ugre ¥ @ |ue it A% @ f«r @ve i1 AT g S T eatadt Jedt S
1 @ue HHT § 25 HiZT AL g1 AT 6 O &0 6 A AT ATed Troree &f= qrifeerfasht

sl ST 2
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ST d- [IF

TTY-ILST TSI AT X 39 quifRyfadht <t s & awt=ey

(i) ST 1

Bandh Baretha Sanctuary
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(ii) wTT 2

Bandh Baretha Sanctuary &

Legend

7

| PA Boundary
ESZ Boundary (25 mtr.)
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SyTeg- 119

TY-TLBT TSI AT T T8 TRt 43t st &t e amt=e

c |
J{é:daAa/

o MSikandra

oJamoora

Ujhabr 0Ripron

~000lee
: @ oo(gl/( /earth
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WA &7 (TH 3 ) A Srrefie 9 Fig-aeT avasiia Aoy & qrifeafadt adt a1
CICIRE

—me
T e R LR
i iR

61



[9FT I-@°€ 3(ii) ] AR <l USTIA : STHIERIT

19

SqTay- 119

FTE-aST Feiig ATy & qTRRRIfR$ dadt 1 gR-saawr s

Bandh Baretha Wildlife Sanctuary PA & ESZ Land Use Map

¥, b Bhuvan - Rajasthan IS 4 b

il

H|

wal Indian Geo-Platform of (SRO

& N ¥E ,f\,..,.,f‘h.rl"f). f‘ TH

bharatpur I
I Buitup Utbin
W Buitup Rurs
1 Bultup Mining
Agricuture Crop land
Agricuture Plantation
Agreuture Fallow
Agricuture Cunenl Shifling Culivation
I Forest Evergreen  Semievergreen
1 Forest Deciduos
19 Forest Forest Plartation
Forest Serua Forest
1 Forest SwampMangiores
Grass/Grazing
BarrenfuncuturableAastelands, Sah Alected Lapd

[ | BameniunculturableAVastslands Serub land
BamenfuncuturableAastelands Sandy area

\\ PA Boundary */

£SZ Boundary

»Map Prepared With the help of IS Cell Aranya Bhawan, Jaipur
7 Map Prepared for Management Propose only

m Satellite  Hybrid  Terrain  More

1 Sanenncullrableastelands GuliadRarinous Lan

v
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SqTeY- 11

TTF-aX3T TSN AT 3 39 qiRfRufAd st #1 safRww =

W

ctuai'y,Bharatp

Bandh Bare{Ha WildLife Sg

Legend
Emmwmu KL Bo 25 mir)
Bandh Baretha Samnctusry Boundary
[ | District Boundary

I viater bodies
Drainage

— Diistrict Road

——— National Highweay

—— State Highway

DHAULPUR
K] -

—+—+ Ralway Line

| This map is not for legal purposes.

1:130.000 Sgale”
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IqTEy- 119
THE FAACATH & AT AT IATAL F AT (G-I ST ai 19 oAy & qrRafadht dast
ST T qe e
N
BANDH BARETHA WILDLIFE SANCTUARY - BHARATPUR W+E
(WITH ESZ AND PAs COORDINATES) s

Bholapura

Thana Dang 5 :
. """"""" Poppalipuralurtipura
thia Ka Nagla

Tir Ka Nagla
A

Chandra Ka Nagla
Ghunenk

'y

Barbar Ka Nagla
li

Legend

® ESZGPS Points

® WLS Boundary GPS Points

A Vilage Location
[ ] EszBoundary(1 Km to 25 Mtr)
[ wildLife_Areas(PAs)
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IqTeg-111
IO & TTH-TLST IS T AHITT & TG AT & -9

w4 I9Max T

0 77° 29 49.058" 1 26° 57 24.991" 3
1. 77°30°2.831" 7 26° 56’ 40.281" 3
2. 77°30°2.831" ¢ 26° 56’ 40.281" 3
3. 77° 29 9.866" 4 26° 56’ 38.807" 3
4. 77° 28 46.032" 1 26° 56’ 37.636” 3
5. 77° 28 34.082" 1 26° 56’ 59.161" 3
6. 77° 29 22.679" 7 26° 57’ 27.800” 3
7. 77° 30" 12.488" 1 26° 55’ 32.823" 3
8. 77° 29 31.549" 1 26° 55’ 2417”3
9. 77° 28 48.729" 1 26° 54’ 44.259" 3
10. 77° 27 58.193" ¢ 26° 54’ 49.484” 3
11. 77° 27 40.833" ¢ 26° 55" 11.163" 3
12. 77° 28 6.586" 4 26° 55’ 33.166” 3
13. 77° 28 51.979" 7 26° 55’ 41.560” 3
14. 77° 29 29.150" ¢ 26° 55’ 43.358" 3
15. 77° 28 23.567" 1 26° 53’ 25.223" 3
16. 77° 26 56.720" 1 26° 52’ 30.748" 3
17. 77° 25 53.923" 1 26°51°9.242" 3
18. 77° 26 28.046” 1 26° 49 1.690" 3
19. 77° 24 53.902" 1 26° 48’ 27.978" 3
20. 77° 22 54.886" 1 26° 47° 2.874"3
21. 77° 21 22.284" 1 26° 46’ 4.494" 3
22. 77° 21 3.475" ¢ 26° 47’ 15.208” 3
23. 77° 20 5.770" ¢ 26° 48 7.992” 3
24. 77°18 2.917" q 26° 46 48.850" 3
25. 77° 16 35.904” ¢ 26° 48 14.955" 3
26. 77° 15 45.870" 1 26° 49’ 21.440" 3
27. 77° 17 4.923" 1 26°51' 27.519"3
28. 77°18 17.381" ¢ 26° 51’ 33.166” 3
29. 77°18 17.921" ¢ 26° 55’ 10.046” 3
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30. 77° 21 29.703" ¢ 26° 50’ 19.9076” 3
31. 77° 23 27.569" 1 26° 50’ 54.544" 3
32. 77° 24’ 51.229" 1 26° 52’ 18.312" 3
33. 77° 27 7512’ ¢ 26° 52’ 59.424" 3
34. 77° 25 47.878" 1 26° 53 8.104” 3
35. 77° 23 44.802" 1 26°52' 35214’ 3
36. 77°22°11.189" ¢ 26° 52’ 50.289" 3
37. 77° 24 53.491" ¢ 26° 54’ 39.923" 3
38. 77° 26 34.727" 1 26° 55 13.498" 3
39. 77° 26 28.277" 1 26° 48’ 26.259" 3
40. 77° 26 1.212° 7 26° 48’ 1.180" 3
41. 77° 25 20.406” 7 26° 47 59.639" 3
42 77°2520.475” 4 26°44’'33.356” 3
43 77°2854.272” 9 26°45'38.629” 3
44 77°26'54.335” 4 26°44'29.626" 3
45 77°239.376” ¢ 26°42'25.891” 3
46 77°20'57.986” 1 26°43'44.169” 3
47 77°2211.262” 4 26°45'42.631” 3
48 77°2341.877" 9 26°47°'9.687" 3
49 77°22'32.409” 4 26°54'19.642” 3
50 77°20'25.665” 9 26°52'49.166” 3
51 77°18'42.189” 4 26°52'25.896" 3
52 77°20'24.829” 4 26°53'23.797" 3
oot @: qiRRafadt @a<t s & qeg sawmi F -FAais
#.49. LIRS e

77°2942.472” 9

26°57'34.841"3

77°30'1.676" T

26°57°'17.596"3

77°304.204” 7

26°56'0.658"3

77°29°24.271" 1

26°56’30.030"3

77°29°9.331” 1

26°56'48.716"3

OOl | b~ WN

77°28'22.095" 7

26°56'40.509"3
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7 77°292.722" 4 26°57'20.438"3
8 77°30°33.157"q 26°55'47.160"3
9 77°30°0.374"7 26°55'16.684"3
10 77°297.677°7 26°54'51.539"3
11 77°2822.919"7 26°54'37.527"3
12 77°27°32.705"q 26°54'54.277"3
13 77°27°53.488"1 26°55'26.070"3
14 77°2812.961"7 26°55'36.009”3
15 77°29'13.955"¢ 26°55'36.722"3
16 77°26'43.710"¢ 26°55'46.377"3
17 77°27°22.190"7 26°54'39.717"3
18 77°2859.751"¢ 26°53'24.296"3
19 77°2822.126"7 26°52'37.307"3
20 77°27°9.480"7 26°51'39.990"3
21 77°26'20.142"9 26°50'27.208"3
22 77°27°9.624"7 26°49'4.872’3
23 77°26'54.485"7 26°47°49.998"3
24 77°25'38.735"¢ 26°47'30.294”3
25 77°25'0.000"7 26°46'3.057"’3
26 77°25'53.167"7 26°451.101’3
27 77°27°10.886" 26°46'2.520"3
28 77°29'27.884"7 26°45'19.205"3
29 77°27°18.141"q 26°43'59.502"3
30 77°25'54.866"7 26°42'58.740"3
31 77°2346.454"7 26°42'16.479”3
32 77°20'31.303"¢ 26°42'19.083"3
33 77°20'27.475"7 26°44'2.482’3
34 77°19'43.504"7 26°46'7.480’3
35 77°20°30.668"q 26°47°'38.743"3
36 77°18'33.757"7 26°46'30.357"3
37 77°17°10.839"q 26°46'27.2443
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38 77°16'2.237°7 26°47°'53.802"3
39 77°14'49.077°7 26°49'9.129"3
40 77°14°48.526"7 26°50'39.796"3
41 77°15'43.076"¢ 26°51'19.927"3
42 77°16'55.321"q 26°52'4.564”3
43 77°18'30.442"9 26°52'58.767"3
44 77°19'46.369"7 26°53'36.617"3
45 77°21°5.907"7 26°54'0.4573
46 77°231.890"7 26°54'42.621"3
47 77°24'27.154"9 26°55'9.503’3
48 77°25'27.934"7 26°54'51.996"3

IUTEE-1V

-3l & a9 Trg-aT FRaSita IHATT & qrifRafadht @a<t s+ & siavia s a1 9T &

¥ gt
#.9 UTH & AT AT AT
e 77° 27 56.537" 1 26° 55’ 20.751” 3

RSN

77° 25 13.294” 1

26° 54’ 55.545” 3

T ST

77° 26 15.821" ¢

26° 55’ 31.624” 3

EL

77° 28' 47.863"

26° 55'5.347" 3

77° 23 40.073" T

26° 54° 40.864” 3

77° 19 45.287" 1

26° 53 26.937" 3

77° 24 4.128° 1

26° 55'4.710" 3

77° 22 33.675" 1

26° 54’ 35.292" 3

Q|| N OO |h|W [N |~

77° 24 34.943" 1

26° 54 12.204” 3

10. |@rEd 77° 28' 5557”7 26° 53’ 55.634” 3
11. | gfEn 77° 25' 47.546” 1 26° 54’ 7.508” 3

12, | &mETT 77° 21° 8.386" 7 26° 53’ 57.599"
13, | Ferfaan 77° 27 17.639" 1 26° 53 25.315" 3
14, | @ Her 77° 22 39.632" T 26° 53’ 20.584” 3
15, | =@ 77° 18’ 56.002" 7 26° 53 11.611" 3
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16. |9 77° 20 33.375" T 26° 53’ 32.541" 3
17. | TN 77° 26' 9.729° T 26° 53 7.211" 3

18. | 9TTE 77° 17 43.464° T 26° 52’ 49.265" 3
19. | Torgem 77° 24’ 56.718" 1 26° 52 35.478" 3
20. | @aEW 77°20° 37.612° T 26° 52’ 35.153" 3
21. | =TSN 77° 19’ 15.464” 7 26° 52 13.502" 3
22. | &Wd 77° 24’ 3.486" T 26° 52 13.330" 3
23. | WA F 77° 27 2.892° T 26° 52’ 35.286” 3
24, | AT 77°22' 9.209" T 26° 52' 5.071" 3

25. | T TE 77° 26' 9.096” T 26° 52 12.020" 3
26. |TIET 77° 23 7.974° 1 26° 52 0.883" 3

27. | fara 77° 16 57.955" T 26° 51 56.619" 3
28. | gl 77° 21 28.821" T 26° 52' 10.535" 3
29. | I 77° 21 57.042° T 26° 51 46.187" 3
30. | TR 77°16' 22.523" ¢ 26° 51° 19.494 3
31, | AT 77°16' 22.523" 7 26° 51° 19.494” 3
32. | =T 77° 20’ 53.293" 7 26° 51° 19.054” 3
33. | WA 77° 24’ 27.744° 1 26° 50’ 58.381” 3
34. |9ET 77° 18 21.886" T 26° 49’ 6.346" 3

35, | T AT 77°22' 51.181" 1 26° 50° 16.804” 3
36. |G 77° 14’ 51.841” 7 26° 50° 9.592" 3

37. | TUEEAd 77° 15 38.491" T 26° 50° 30.721" 3
38. | foremge 77° 19 45.624 7 26° 49’ 18.066” I
39. | TRETE 77° 20° 59.464” T 26° 49 22213 3
40. | FEEaT T 77° 20' 58.357" 26° 50’ 37.187" 3
41, | FST 77° 25' 30.971 7T 26° 48’ 49.054” 3
42, | e 77° 23 19.195" T 26° 48’ 18.775" 3
43, | == 77°16' 22.979° 1 26° 48 1333’ 3

44, | @ 77 ° 14’ 57.193" 1 26° 48’ 57.541" 3
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45, | famsredt 77° 20° 21.033" T 26° 46’ 28.941” 3
46. | FE 77°22° 14.914" 1 26° 45’ 28.055" 3
47. | FA 77° 24’ 53.267" 1 26° 47 7.000" 3
48. | ATATL 77°17° 18.753" 1 26° 46’ 44.407" 3
49. | HTHTE 77°27°8.916" T 26° 45’ 46.4485” 3
50. | ST 77° 24 12.028" 7 26° 45' 14.832" 3
51. |98 77° 24° 12.028" T 26° 45' 14.832" 3
52. | e 77° 28’ 55.656” T 26° 44’ 15.579" 3
53. | ST 77° 20 35.261” 7 26° 44’ 44.488" 3
54. | = ATERAE 77° 27 0.940" T 26° 44’ 44.222" 3
55. | 4X 77° 27° 0.497" 7 26° 43’ 33.886 3
56. | ferererEdt 77° 23 20.143" T 26° 43' 18.997" 3
57. | @I 77° 24’ 48.106” T 26° 42’ 44.488" 3
58. | qEIA 77° 23 53.521" 1 26° 42 36.135" 3
59. | TATIY TETA 77°21' 29.715° 7 26° 42 4.159" 3
60. | TS 77° 22 49.778" 1 26° 42' 7.236" 3
61. | TR T 77° 28' 54515 7 26° 56’ 54.789" 3
62. |TIET 77°29' 41.116” 1 26° 56’ 55.137" 3

SYTEg-V

TiifRafaht dadt s feraeft afafa - f 1 wr&ars 6 Rad w1 & R{ae

. doehi T HEAT ST AT |
. ST AT HAG  FOAT H&T IJoot@ 1 fegall 7 a0 F< | d5F *F Frddcd ' TH 76

AqaY § IUTEE FY |
. SATATeTR HETATSIAT T JATT it yTeafa foraes siasta aded mgrarer o 2
. -ATYeE # 9ged qfeAl & g & O seer U U wmEer 1 oA |

(arifRarfaet Hast S-am) =Y IITEY & =9 H g9 7 1|

HTHAT 7 LT | AT U TIF AT o6 &9 § HAd (/0 7T |

. O FHTETG [ SAfeg=ar, 2006 & ST A ATt Tiafafedi fit qarear &
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6. T FHTATT [T stfere=aT1, 2006 & T T A ATAT TS it HArear &
HTHAT 7 ATLLT | ST T TAF TG 6 &9 § HAg (60 AT |

7. gt (FTev) stafRay, 1986 Ft 4T 19 F orefiT &t it W forawraat wr Ao |
8. ®I% o7 Hgea Ul fauy |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th December, 2018

S.0. 6319(E).—WHEREAS, a draft re-notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number S.O.
2202 (E), dated the 31* May, 2018, inviting objections and suggestions from all persons likely to be affected thereby
within the period of sixty days from date on which copies of the Gazette containing the said notification were made
available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the public
on the the 31* May, 2018;

AND WHEREAS, objections and suggestions received from persons and stakeholders in response to the draft
notification were duly considered;

AND WHEREAS, the Bandh-Baretha Wildlife Sanctuary, situated in Bharatpur District in the State of
Rajasthan is spread over an area of 204.16 square kilometers and the Sanctuary is located 45 kilometers from Bharatpur,
76 kilometers from Fatehpur Sikri and 78 kilometers from Dholpur District;

AND WHEREAS, the Sanctuary has dry deciduous forest and the important flora includes Acacia catechu
(Khair), Acacia senegal (Kumtha, Safed khair, Khairi), Aegle marmelos (Beel, Bel), Albizia lebbeck (Kala siras),
Anogeissus latifolia (Dhavada, Safed Dhonk), Anthocephalus cadamba(Kadam), Azadirachta indica (Neem), Ailanthus
excels(Ardu), Balanites aegyptiaca (Hingota), Butea monosperma (Dhak, Chhila, Palash, Khakhra), Capparis decidua
(Karil, ker), Capparis sepiaria (Hins), Dichrostachys cinerea (Gaoya Khair), Cordia myxa (Lasoda), Cassia fistula
(Amalatas), Cordia rothii(Gondi, Gundi), Delonix regia (Gulmohar), Diospyros cordiata (Birbida), Emblica officinalis
(Amala), Euphorbia nerifolia Linn (Danda thor), Ficus cordifolia Linn.(Paras peepal), Ficus glomerata inn.(Gular),
Ficus religiosa Linn.(Peepal), Ficus hispida (Gular), Holoptelea integrifolia (Churale, Papadi), Inga dulcis (Jungle
Jalebi), Lannea coromandelica (Gurjan), Melia azedarach(Bakain), Millingtonia hortensis (Neemchameli, Aakash
neem), Nyctanthes arbor tristis (Haar Shringar), Phoenix sylvestris (Khajur), Prosopis cineraria (Khejada, Khejadi),
Prosopis juliflora (Vilayati babool), Eucalyptus spp (Safeda), Syzygium cuminili (Jamun), Tamarindus indica (Imli),
Tamarix aphylla (Farash), Tecomella undulata (Rohda, Rohida), Terminalia arjuna (Arjun), Ziziphus mauritiana (Ber),
etc. While Abutilon bidentatum Riche (Peethari), Acanthospermum hispidum (Kanti), Achyranthes aspera Linn
(Andhijhara, Upanarang, Unga), Adhatoda vasica (Adusa), Aerva pseudo tomentosa (Bui), Amaranthus polygamus Linn.
(Jungle choulai), Andrographis paniculata (Kalmegh), Argemone mexicana Linn. (Satyanashi, Peeli Kateri), Calotropis
procera R.Br. (Aak, Aankda), Centella asiatica Linn. (Brahnibuti, Brahmi), Commelina benghalensis Linn.
(Bokna/kanadhonkna), Datura stramonium (Dhatura), Euphorbia hirta (Dudhi), Grewia tenax (Gangrena, Gangan,
Chaveni), Grewia villosa Willd. (Ban falasa), Helicteres isora Linn. (Marodfali), Indigofera hochstetter (Bekariyo),
Indigofera tinctoria (Neel), Ipomea carnea (Vilayati Aankda), Kirganelia reticulate (Kamboi), Lawsonia inermis Linn.
(Mehandi), Lepidagathis cuspidate (Untkaentri), Nerium indicum (Laalkaner), Ocimum americanum Linn (Baapchi,
Nagadbaapchi, Bantulsi), Opuntia dillenii (Naagfani), Urginea indica Kunth. (Kolikanda, jungle payaj), Oxalis
corniculata Linn. (Tripati, Khatti buti), Sida rhombifolia Linn. (Swet Badela), Thespesia lampas Delzo. (Van Kapas),
Trapa bispinosa Roxb. (Shinghada), etc.;
AND WHEREAS, important climbers, herbs and grass recorded from the Sanctuary are Capparis zeylanica
Linn. (Moreda), Cissampelos pareira Linn. (Pahadbel, Pahadmul), Cryptostegia grandiflora R.Br. (Dudhi, medha),
Gloriosa superba Linn. (Gloriyosa), Luffa acutangula Var. amara Clark. (Turai (Kadwi), Momordica dioica Roxb.
(Kankoda), Mucuna preta (L.) DC. (Konch), Tinospora cordifolia Miers (Neem Giloy), Trichosanthes bracteata Lamk.
(Kundal), Ziziphus Oenoplia Mill. (Makoh), Aristida hystrix Linn. (Lanpla (Safed), Arundo donax Linn. (Narkul),
Bothriochloa pertusa, Camus. (Karad, choti jargaa), Cenchrus ciliaris, Linn. (Dhaman), Aanjan), Chloris inflate
(Kaalichdkali), Chloris roxburghiana (Bkanli bebai), Chrysopogon fulvus (Goriya, Sedua, siraan), Cuscuta reflexa Roxb.
(Amarbel, Aakashbel), Cymbopogon martinii (Rosha, roja ghaas), Cyperus compressus (Motha, naagar motha),
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Chrysopogon fulvus (Goriya), Desmostachya bipinnata Linn. (Daab, kush), Dichanthium annulatum (Forst) Stapf.
(Karad, jargaa), Digitaria bicornis (Binkarada), Eregrostiella bifaria (Jondili), Eremopogon foveolatus (Buhari),
Imperata cylindrica, Linn. (Siru), Islejma laxum, Hac. (Gandhel), Oropetium thomaeum, Linn. (Susachunti), Sehima
nervosum (Siran, sin), Themeda quadrivalvis, O.Ktze. (Raatrda), Targus biflorus, Roxb. (Sitaghaas), Sorghum halepense
(Baad, baradi), etc.;

AND WHEREAS, the Sanctuary has a varied habitat with diversified fauna including Sus scrofa cristatus
(Indian Wild Boar), Felis caracal (Caracal), Felis chaus (Jungle Cat), Gazella gazelle (Chinkara or Indian Gazelle), Axis
axis (Chital or Spotted Deer), Vulpes bengalensis (Indian Fox), Boselaphus tragocamelus (Blue Bull Nilgai), Felis
bengalensis (Cat-Leopard), Lepus nigricollis dayanum (Hare Desert), Hemiechinus auritus (Hedgehog Long Eared),
Hyaena hyaena (Striped Hyena), Canis aureus (Jackal), Presbytis entellus (Langur-Common), Herpestes edwardsii
(Common Mongoose), Macaca mulatta (Monkey or Rhesus Macaque), Manis crassicaudata (Indian Pangolin), Hystrix
indica (Porcupine-Indian), Mellivora capensis (Ratel or Honey Badger), Cervus unicolor (Sambhar), Suncus murinus
(Shrew Grey Musk or Muskrat), Canis lupus (Wolf) etc. While Indian Pangolin (Manis crassicaudata) is the endangered
species, while Striped Hyaena (Hyaena hyaena) is the near threatened species found in the Sanctuary;

AND WHEREAS, the major avifauna available in the Sanctuary are Recurvirostra avosetta (Avocet), Merops
persicus (Blue Cheeked Bee Eater), Merops leschenaultia (Chestnut Headed Bee Eater), Merops orientalis (Small Green
Bee Eater), Coracias benghalensis (Blue jay Indian Roller), Luscinia svecica (Blue Throat), Hierococcyx varius (Brain
Fever Bird), Pycnonotus cafer (Bulbul Red Vented), Emberiza melanocephala (Bunting Black Headed), Melophus
lathami (Crested Bunting), Saxicola torquata (Bushchat Collared), Saxicola caprata (Bushchat Pied), Butastur teese
(White Eyed Buzzard), Argya caudate.Dumont (Common Babbler), Fulica atra (Coot), Megalaima haemacephala
(Coppersmith Barbet), Phalacrocorax carbo (Large Cormorant), Centropus sinensis (Council Crow Pheasant),
Eudynamys scolopaceus (Cuckoo), Coracina mazzei (Large Cuckoo Shrike), Anhinga melanogaster (Darter Or Snake
Bird), Podiceps ruficollis (Dabchick Or Grebe Little), Streptopelia decaocto (Little Brown Dove), Streptopelia chinensis
(Dove Spotted), Dicrurus macrocercus (Drongo or King Crow), Casaca ferruginea (Duck Brahminy/ Ruddy Shelduck),
Sarkidiornis melanotos (Duck Comb), Anas poecilorhyncha (Spot-Billed Duck), Spizaetus cirrhatus (Crested Hawk
Eagle), Bubulcus Ibis (Egret Cattle), Egretta intermedia (Median Egret), Falco jugger (Falcon Laggar), Terpsiphone
paradise (Flycatcher), Ficedula parva (Flycatcher Red-Breasted), Rhipidura aureola (Flycatcher White Tail), Burhinus
oedicnemus (Curlew Stone), Circus macrourus (Pale Harrier), Ardea cinerea (Heron Gray), Demi Egretta asha (Indian
Reef Heron), Nycticorax nycticorax (Heron Night), Ardeola grayii. (Pond Heron Paddy Bird), Ardea purpurea (Heron
purple), Corvus splendens (House Crow), Pseudibis papillosa (Ibis Black), Threskiornis melanocephalus (Ibis White),
Hydrophasianus chirurgus (Jacana Pheasant Tailed), Coracina melanoptera (Jungle Crow), Galloperdix spadicea
(Jungle Fowl Red Spur), Hamphalcyon (Kingfisher Brown), Halcyon smyrnensis (Kingfisher White Breasted), Haliastur
Indus (Kite Brahminy), Milvus migrans (Common Pariah Kite), Lobi Vanellus indicus (Lapwing Red Wattled), Galerida
cristata (Crested Lark), Mirafra cantillans (Singing Bushlark), Hirundo concolor (Dusky Crag Martin), Sturnus
pagodarum (Brahminy Myna), Acridotheres tristis (Myna Common), Caprimulgus asiaticus (Common Indian Nightjar),
Alauda gulgula (Oriental Skylark), Oriolus oriolus (Oriole Golden), Oriolus xanthornus (Black Headed Oriole), Bubo
coromandus (Dusky Horned Owl), Bubo bubo (Owl Dusky Indian Great Horned), Francolinus francolinus (Partridge
Black), Francolinus pondicerianus (Partridge Grey), Pavo cristatus (Common Peafowl), Columba livia (Blue Rock
Pigeon), Anthus Richard (Pitpit Indian), Charadrius dubius (Ringed plover little ringed plover), Porphyrio porphyrio
(Purple Moorhen), Phoenicurus ochruros (Red start), Saxicoloides fulicata Linn. (Robin Indian), Copsychus saularis
(Robin Magpie), Sturnus roseus (Rosy Pastor or Rosy Starling), Tringa glareola (Sandpiper Spotted), Astur badius
(Shikra), Platalea leucorodia (Spoonbill), Himantopus himantopus (Stilt Black-Winged), Leptoptilos dubius (Greater
Adjutant), Ephippiorhynchus asiaticus (Stork Black Necked), Mycteria leucocephala (Stork- Painted), Ciconia ciconia
(Stork —White), Dissoura episcopus (White Necked Stork), Burhinus oedicnemus (Stone Curlew), Cinnyris asiaticus
(Sunbird Purple), Apus affinis (Indian House Swift), Orthotomus sutorius (Tailorbird), Anas crecca (Common Teal
Duck), Nettapus coromandelianus (Teal Cotton), Parus major (Grey Tit), Dendrocitta vagabunda (Tree Pie), Sarcogyps
calvus (Vulture King), Gyps bengalensis (Vulture White Backed), Motacilla cinerea (Wagtail Grey), Amaurornis
phoenicurus (Water Hea White Breasted), Ploceus philippinus (Common Weaver Bird), Zosterops palpebrosus (White
Eye), Brachypternus benghalensis (Woodpecker Golden), Dendrocopos marattensis (Woodpecker Yellow), etc.;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are
specified in paragraph 1 of this notification, around the protected area of Bandh-Baretha Wildlife Sanctuary as Eco-
sensitive Zone from ecological and environmental point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent
ranging from 25 meters to 1 kilometer around the boundary of Bandh-Baretha Wildlife Sanctuary in the State of
Rajasthan as the Bandh-Baretha Wildlife Sanctuary Eco-sensitive Zone (hereinafter referred to as the Eco-sensitive
Zone) details of which are as under, namely:-
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1.

3.

Extent and boundaries of Eco-sensitive Zone. — (1) The extent of the Eco-sensitive Zone varies from 25 meters to
1 kilometer around the boundary of the Bandh-Baretha Wildlife Sanctuary and the area of the Eco-sensitive Zone is
173.92 square kilometres.

(2) The boundary description of Bandh-Baretha Wildlife Sanctuary and its Eco-sensitive Zone is given in
Annexure-I.

(3) The map of the protected area demarcating Eco-sensitive Zone along with boundary details and latitudes and
longitudes is appended as Annexure-II A, Annexure-II B, Annexure-II C, Annexure-II D, Annexure-II E
and Annexure-II F.

(4) The list of geo-coordinates of the boundary of the Bandh-Baretha Wildlife Sanctuary and its Eco-sensitive Zone
are given in Table A and Table B of Annexure-III, respectively.

(5) The list of villages falling within the Eco-sensitive Zone along with their geo co-ordinates at prominent points is
appended as Annexure-1V.

Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-sensitive
Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this notification in
the Official Gazette, in consultation with the local people and adhering to the stipulations given in this notification
for approval of the competent authority in the State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines
issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments, for integrating
the ecological and environmental considerations into the said plan, namely:-
(i) Environment;
(ii) Forest;
(iii) Urban Development;
(iv) Tourism;
(v) Municipal,
(vi) Revenue;
(vii) Agriculture;
(viii) Rajasthan State Pollution Control Board,;
(ix) Irrigation;
(x) Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water bodies,
management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that need
attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types
and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas,
orchards, lakes and other water bodies with supporting maps and the Plan shall be supported by Maps giving
details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and regulated
activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for livelihood
security of local communities.

(8) The said Master Plan shall regulate development in Eco-sensitive Zone so as to ensure eco-friendly development
for livelihood security of local communities.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying
out its functions of monitoring in accordance with the provisions of this notification.

Measures to be taken by State Government.- The State Government shall take the following measures for giving
effect to the provisions of this notification, namely:-
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(1) Land use. — (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential complex
or industrial activities:

Provided that the conversion of agricultural and other lands, specified above, within the Eco-sensitive Zone may be
permitted on the recommendation of the Monitoring Committee, and with the prior approval of the State
Government, to meet the residential needs of the local residents and for activities such as:-
(i) widening and strengthening of existing roads and construction of new roads;
(ii)) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;
(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-
tourism including home stay; and
(v) promoted activities given in the paragraph 4:
Provided further that no use of tribal land shall be permitted for commercial and industrial development activities
without the prior approval of the State Government and without compliance of the provisions of article 244 of the
Constitution or the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):
Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the
State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of
the said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate
Change:
Provided also that the above correction of error shall not include change of land use in any case except as provided
under this sub-paragraph:
Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural area.
(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat
restoration activities.
(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up
by the State Government in such a manner as to prohibit development activities at or near these areas which are
detrimental to such areas.

(3) Tourism.-

(a) All new tourism activities or expansion of existing tourism activities within the Eco-Sensitive Zone shall be as
per the Tourism Master Plan for the Eco-sensitive Zone.

(b) The Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the State
Departments of Environment and Forests.

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The activities of tourism shall be regulated as under, namely:-

(i) no new construction of hotels and resorts shall be permitted within one kilometre from the boundary of the
Bandh-Baretha Wildlife Sanctuary or upto the extent of the Eco-sensitive Zone whichever is nearer:
Provided that beyond the distance of one kilometre from the boundary of the Wildlife Sanctuary till the
extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-
defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be
in accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest
and Climate Change and the eco-tourism guidelines issued by the National Tiger Conservation Authority
(as amended from time to time) with emphasis on eco-tourism;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and
recommendation of the Monitoring Committee and no new hotel, resort or commercial establishment
construction shall be permitted within the Eco-sensitive Zone area.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and a
heritage conservation plan shall be drawn up for their preservation and conservation within six months from the date of
publication of this notification in the Official Gazette and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic,
and cultural significance shall be indentified in the Eco-sensitive Zone and heritage conservation plan for their
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conservation shall be prepared within six months from the date of publication of this notification in the Official Gazette
and such plan shall form part of the Zonal Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried out in
accordance with the Noise Pollution (Regulation and Control) Rules, 2000 under the Environment (Protection) Act,
1986, as amended from time to time.

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out with in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules
made thereunder, as amended from time to time.

(8) Discharge of effluents. - Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974) and the rules made thereunder, as
amended from time to time.

(9) Solid wastes. - Disposal and management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with the
Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment,
Forest and Climate Change vide notification number S.O. 1357 (E), dated the gt April, 2016;

(b) the local authorities shall draw up plans for the suggestion of solid waste into bio-degradable and non bio-
degradable components;

(c) the bio-degradable material shall be recycled preferably through composting or vermiculture;

(d) the inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste. — The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance
with the Bio-Medical Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number GSR 343 (E), dated the 28t March, 2016, as amended
from time to time.

(11) Plastic waste management. - The plastic waste management in the Eco-sensitive Zone shall be carried out as per
the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18" March, 2016, as
amended from time to time.

(12) Construction and demolition waste management. - The construction and demolition waste management in the
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste Management
Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 317(E), dated the 29" March, 2016, as amended from time to time.

(13) E-waste. - The e- waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-
Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment, Forest and
Climate Change, as amended from time to time.

(14) Vehicular traffic. — The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan is
prepared and approved by the competent authority in the State Government, the Monitoring Committee shall monitor
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution. - Prevention and control of vehicular pollution shall be carried out in accordance with
applicable laws and efforts shall be made for use of cleaner fuel for example CNG, etc.

(16) Industrial units. — (a) No new polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

(b) Only non-polluting industries shall be permitted within Eco-sensitive Zone as per classification of industries in the
guidelines issued by the Central Pollution Control Board in February 2016, unless otherwise specified in this notification
and non-polluting cottage industries shall be promoted.

(17) Protection of hill slopes. - The protection of hill slopes shall be as under:-
(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;

(b) no construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted.
4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-

All activities in the Eco sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986
(29 of 1986) and the rules made thereunder, as amended from time to time and be regulated in the manner specified in
the Table below, namely:-
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TABLE

S. No.
@®

Activity
2

Remarks

3

A. Prohibited Activities

Commercial mining, stone
quarrying and crushing units.

(a) New and existing mining (minor and major minerals), stone
quarrying and crushing units shall be prohibited with immediate
effect except for meeting the domestic needs of bona fide local
residents including digging of earth for construction or repair of
houses and for manufacture of country tiles or bricks for housing
and for personal consumption;

(b) The mining operations shall be carried out in accordance with the
order of the Hon’ble Supreme Court dated the 04" August, 2006,
in the matter of T.N. Godavarman Thirumulpad Vs. UOI in
W.P.(C) No0.202 of 1995 and dated the 21* April, 2014, in the
matter of Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012.

Setting of industries causing
pollution (Water, Air, Soil, Noise,
etc.).

(a) No new industries and expansion of existing polluting industries in
the Eco-sensitive Zone shall be permitted.

(b) Only non-polluting industries shall be permitted within Eco-
sensitive Zone as per classification of industries in the guidelines
issued by the Central Pollution Control Board in February 2016,
unless otherwise specified in this notification and non-polluting
cottage industries shall be promoted.

Establishment of major hydro-
electric project.

Prohibited (except as otherwise provided) as per applicable laws.

Use or production or processing of
any hazardous substances.

Prohibited (except as otherwise provided) as per applicable laws.

Discharge of untreated effluents in
natural water bodies or land area.

Prohibited (except as otherwise provided) as per applicable laws.

Setting of new saw mills.

No new or expansion of existing saw mills shall be permitted within
the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited (except as otherwise provided) as per applicable laws.

Fishing.

There shall be complete ban on commercial fishing in all the water
bodies in the Eco-sensitive Zone, however, fishing can be carried out
by local communities for their bonafide livelihood needs.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per applicable laws.

10.

New wood based industry.

(a) Establishment of new wood based industry shall not be permitted
within the limits of Eco-sensitive Zone:

Provided that the existing wood-based industry may continue as per
law:

(b) The renewal of licenses of existing saw mills shall not be done on
their expiry period.

B. Regulated Activities

11.

Commercial establishment of hotels
and resorts.

No new commercial hotels and resorts shall be permitted within one
kilometer of the boundary of the protected area or upto the extent of
Eco-sensitive zone, whichever is nearer, except for small temporary
structures for Eco-tourism activities:

Provided that, beyond one kilometer from the boundary of the
protected area or upto the extent of Eco-sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities shall
be in conformity with the Tourism Master Plan and guidelines as
applicable.

12.

Construction activities.

(a) No new commercial construction of any kind shall be permitted
within one kilometer from the boundary of the protected area or
upto extent of the Eco-sensitive Zone, whichever is nearer:
Provided that, local people shall be permitted to undertake
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construction in their land for their use including the activities
mentioned in sub-paragraph (1) of paragraph 3 as per building
byelaws to meet the residential needs of the local residents.

(b) The construction activity related to small scale industries not
causing pollution shall be regulated and kept at the minimum,
with the prior permission from the competent authority as per
applicable rules and regulations, if any.

(c) Beyond one kilometer it shall be regulated as per the Zonal
Master Plan.

13. Small scale nonpolluting industries. | Non-polluting industries as per classification of industries issued by
the Central Pollution Control Board in February 2016 and non-
hazardous, small-scale and service industry, agriculture, floriculture,
horticulture or agro-based industry producing products from
indigenous materials from the Eco-sensitive Zone shall be permitted
by the competent authority.

14. Felling of trees. (a) There shall be no felling of trees on the forest or Government or
revenue or private lands without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in accordance with the
provisions of the concerned Central or State Act and the rules
made thereunder.

15. Collection of Forest Produce or | Regulated under applicable laws.

Non-Timber Forest Produce
(NTFP).

16. Erection  of  electrical and | Regulated under applicable laws (underground cabling may be
communication towers and laying of | promoted).
cables and other infrastructures.

17. Infrastructure  including  civic | Shall be done with mitigation measures, as per applicable laws, rules,
amenities. regulations and available guidelines.

18. Widening and strengthening of | Shall be done with mitigation measures, as per applicable laws, rules,
existing roads and construction of | regulations and available guidelines.
new roads.

19. Undertaking other activities related | Regulated under applicable laws.
to tourism like over flying the Eco-
sensitive Zone area by hot air
balloon, helicopter, drones,
microlites, etc.

20. Protection of hill slopes and river | Regulated under applicable laws.
banks.

21. Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.
night.

22. Ongoing agriculture and horticulture | Permitted under applicable laws for use of locals.
practices by local communities
along with dairies, dairy farming,
aquaculture and fisheries.

23. Establishment of large-scale | Regulated under applicable laws.
commercial livestock and poultry
farms by firms, companies, etc.

24, Discharge  of  treated  waste | The discharge of treated waste water/effluents shall be avoided to
water/effluents in natural water | enter into the water bodies and efforts shall be made for recycle and
bodies or land area. reuse of treated waste water, and the discharge of treated waste

water/effluent shall be regulated as per applicable laws.

25. Commercial extraction of surface | Regulated under applicable laws.
and ground water.

26. Open well, bore well etc. for | Regulated under applicable laws and the activity shall be monitored by
agriculture or other usage. the concerned authority.

217. Solid waste management. Regulated under applicable laws.

28. Introduction of exotic species. Regulated under applicable laws.

29. Eco-tourism. Regulated under applicable laws.
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30. Use of polythene bags. Regulated under applicable laws.

31. Commercial sign boards and Regulated under applicable laws.
hoardings.

C. Promoted Activities

32. Rain water harvesting. Shall be actively promoted.

33. Organic farming. Shall be actively promoted.

34. Adoption of green technology for Shall be actively promoted.
all activities.

35. Cottage industries including village | Shall be actively promoted.
artisans, etc.

36. Use of renewable energy and fuels. | Bio gas, solar light, etc. shall be actively promoted.

37. Agro-forestry. Shall be actively promoted.

38. Plantation of horticulture and Shall be actively promoted.
herbals.

39. Use of eco-friendly transport. Shall be actively promoted.

40. Skill development. Shall be actively promoted.

41. Restoration of degraded land/ Shall be actively promoted.
forests/ habitat.

42. Environmental awareness. Shall be actively promoted.

5. Monitoring Committee.- The Central Government hereby constitutes a Monitoring Committee, for effective

monitoring of the Eco-sensitive Zone, comprising of the following, namely: -

S. No. Constituent of Monitoring Committee Designation
1. District Collector, Bharatpur Chairman;
2. Representative of District Collector, Karauli Member;
3. Member-Secretary or Member, Rajasthan State Biodiversity Board Member;
4. Superintendent of Police, Bharatpur Member;
5. A representative of Non-Governmental Organisation working in the field of | Member;

wildlife conservation to be nominated by the State Government
6. One expert in ecology from a recognised institution or university of the State Member;
7. District level officers of the Departments of- Member;
6 Public Works Department; (ii) Irrigation; (iii) Tourism and
(iv) Mining
8. Regional Officer of the State Pollution Control Board Member;
9. Honorary Wildlife Warden Bharatpur Member;
10. Deputy Conservator of Forest (Wildlife), Bharatpur Member-
Secretary.

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this

notification.

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new Committee by
the State Government and subsequently the Monitoring Committee shall be constituted by the State Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14" September, 2006, and are falling in the Eco-
sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior environmental clearances under the
provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14" September, 2006 and are falling in the
Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, shall be
scrutinsed by the Monitoring Committee based on the actual site-specific conditions and referred to the concerned
regulatory authorities.
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(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be competent
to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person who contravenes the
provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives from
industry associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31% March of every
year by the 30" June of that year to the Chief Wildlife Warden in the State as per proforma appended at Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions, as it
deems fit, to the Monitoring Committee for effective discharge of its functions.

7. Additional measures.- The Central Government and State Government may specify additional measures, if any, for
giving effect to provisions of this notification.

8. Supreme Court, etc. orders.- The provisions of this notification shall be subject to the orders, if any passed or to be
passed by the Hon’ble Supreme Court of India or High Court or National Green Tribunal.

[F. No. 25/56/2015-ESZ-RE]

Dr. SATISH C. GARKOTI, Scientist ‘G’

ANNEXURE- I

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF THE BANDH-BARETHA WILDLIFE
SANCTUARY

® North : Forest Block Nehroli Kheri Dang, Sookha Shila and Banshi Pahadpur Blocks

e  South : Forest Block boundaries of Sookha Shila, Banshi Pahad Darvaahna, Kot and Vajna blocks
e East :Block boundary of Vajna forest block

e  West : Forest block boundaries of Nahroli, Shahpur, Darvarahna and Vajna forest blocks

The Eco-Sensitive Zone will be the area falling within one kilometer from the above mentioned boundaries of the
Wildlife Sanctuary on three (south, west and north) sides, however on the eastern side for Banshi Pahadpur A and Banshi
Pahadpur B blocks as well as the part of Sookha shila block facing towards Banshi Pahadpur B block the Eco-sensitive
Zone width will be 25 meters from the blocks boundary. The revenue area falling within the Sanctuary entire area will
be treated as Eco-sensitive Zone.
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ANNEXURE- IIA

MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE

(i) Part 1

@)

Bandh Baretha Sanctuary

Legend
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(ii) Part 2
Bandh Baretha Sanctuary }”\

Legend

PA Boundary
ESZ Boundary (25 mtr.)
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ANNEXURE- IIB
GOOGLE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE
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ANNEXURE- IIC

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ON SURVEY OF
INDIA (SOI) TOPOSHEET
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ANNEXURE- IID
LAND-USE MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY

Bandh Baretha Wildlife Sanctuary PA & ESZ Land Use Map
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ANNEXURE- IIE

DRAINAGE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY & ITS ECO-SENSITIVE ZONE
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ANNEXURE- IIF
MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

BANDH BARETHA WILDLIFE SANCTUARY - BHARATPUR W<$>E
(WITH ESZ AND PAs COORDINATES) s

Seupura

A
Devla ka Naglas
Sultanpur
A 61
heri Chama

Bholapura

Thana Dang
A

' TirKa Nagla
A

Chandra Ka Nagla
Ghunen,

Barbar Ka Nagla
i

Tamkohli
A 5

eratpur,

)
Shghrawali
Baiso
65 e
Navia Ka Pun
A

Legend
® ESZ GPS Points
® WLS Boundary GPS Points
A Village Location
[] esz Boundary(1 Km to 25 Mtr)
[ ] wildLife_Areas(PAs)




44

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

ANNEXURE-III

TABLE A: Geo-coordinates of prominent locations of Bandh-Baretha Wildlife Sanctuary

SI. No. Longitude Latitude

0 77 29" 49.058” E 26 57 24.991” N
1. 77 30’ 28317 E 26 56" 40.281” N
2. 77 30" 28317 E 26 56" 40.281” N
3. 77 29" 9.866” E 26 56" 38.807" N
4. 77 28 46.032" E 26 56" 37.636” N
5. 77 28 34.082" E 26 56" 59.161” N
6. 77 29" 22.679" B 26 57 27.800" N
7. 77 30" 12.488” B 26 55 32.823" N
8. 77 29" 31.549" E 26 55 2.417° N
9. 77 28 48.729" E 26 54" 44.259” N
10. 77 27 58.193" B 26 54" 49.434” N
11. 77 27 40.833”E 26055’ 11.163” N
12. 77 28 6.586” E 26 55 33.166” N
13. 77 28 51.979" B 26 55 41.560” N
14. 77 29’ 29.150” E 26055’ 43.358” N
15. 77 28 23.567" E 26 53 25.223" N
16. 77 26" 56.720" E 26 52 30.748” N
17. 77 25’ 53.923”E 26051’ 9.242” N
18. 77 26" 28.046” E 26 49" 1.690” N
19. 77 24’ 53.902” B 26 48 27.978" N
20. 77 22 54.886” E 260 47° 2.874” N
21 77 21" 22.284” B 26 46" 4.494” N
22. 77 21 3.475" E 26 47 15.208” N
23. 77 20° 5.770" E 26 48" 7.992” N
24. 77 18 29177 E 26 46 48.850" N
25. 77 16’ 35.904” E 26 48 14.955" N
26. 77 15 45.870" E 26 49" 21.440" N
27. 77 17 49237 E 26 51" 27.519” N
28. 77 18" 17.381" E 26 51" 33.166" N
29. 77 18" 17.921” E 2655 10.046” N
30. 77 21" 29.703" B 26 50° 19.9076” N
3L 77 23 27.569" E 26 50" 54.544” N
32. 77 24" 51.229" E 26 52" 18.312" N
33. 77 27 75127 E 26 52 59.424” N
34. 77 25 47.878" B 26 53 8.104” N
35. 77 23 44.802" E 26 52° 35.214” N
36. 77 22 11.189” B 26 52 50.289” N
37. 77 24’ 53.491” E 26 54" 39.923" N
38. 77 26’ 34.727" B 26 55" 13.498" N
39. 77 26’ 28.277" B 26 48 26.259” N
40. 77 26’ 12127 E 26 48" 1.180" N
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4L 77 25 20.406” E 26 47 59.639" N
42. 77°25°20.475E 26°44°33.356"’N
43. 77°28°54.272"E 26°45°38.629°N
44. 77°26°54.335E 26°44°29.626"’N
45. 77°23°9.376’E 26°42°25.891"’N
46. 77°20°57.986’E 26°43°44.169’N
47. 77°22°11.262"E 26°45’42.631"’N
48. 77°23°41.877E 26°47°9.687°N
49. 77°22°32.409”E 26°54°19.642’N
50. 77°20°25.665°E 26°52°49.166"°N
51. 77°18°42.189’E 26°52°25.896"°N
52. 77°20°24.829E 26°53°23.797’N
TABLE B: Geo-coordinates of prominent locations of Eco-sensitive Zone
SI. No. Longitude Latitude
1. 77°29°42.472’E 26°57°34.841’N
2. 77°30°1.676’E 26°57°17.596"°N
3. 77°30’4.204”E 26°56°0.658"’N
4. 77°29°24.271"E 26°56°30.030"°N
5. 77°29°9.331”’E 26°56°48.716"°N
6. 77°28°22.095’E 26°56°40.509"’N
7. 77°29°2.722°E 26°57°20.438°N
8. 77°30°33.157’E 26°55°47.160"°N
9. 77°30°0.374’E 26°55°16.684°N
10. 77°29’7.677"E 26°54°51.539’N
11. 77°28°22.919”E 26°54°37.527°N
12. 77°27°32.705’E 26°54°54.277°N
13. 77°27°53.488E 26°55°26.070°N
14. 77°28°12.961’E 26°55’36.009"’N
15. 77°29°13.955’E 26°55°36.722"°N
16. 77°26°43.710”E 26°55’46.377’N
17. 77°27°22.190”’E 26°54°39.717’N
18. 77°28°59.751"’E 26°53°24.296"°N
19. 77°28°22.126’E 26°52’37.307’N
20. 77°27°9.480”E 26°51°39.990"’N
21. 77°26°20.142’E 26°50°27.208’N
22. 77°27°9.624°E 26°49°4.872°N
23. 77°26°54.485’E 26°47°49.998°N
24. 77°25°38.735’E 26°47°30.294°N
25. 77°25°0.000’E 26°46°3.057’N
26. 77°25’53.167"E 26°45’1.101’N
27. 77°27°10.886’E 26°46°2.520"’N
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28. 77°29°27.884’E 26°45°19.205’N
29. 77°27°18.141”E 26°43°59.502’N
30. 77°25’54.866"’E 26°42°58.740’N
31. 77°23’46.454”’E 26°42°16.479’N
32. 77°20°31.303’E 26°42°19.083’N
33. 77°20°27.475E 26°44°2.482°N
34. 77°19°43.504”’E 26°46°7.480’N
35. 77°20°30.668"’E 26°47°38.743’N
36. 77°18°33.757"E 26°46°30.357’N
37. 77°17°10.839”’E 26°46°27.244°N
38. 77°16’2.237E 26°47°53.802’N
39. 77°14°49.077E 26°49°9.129°N
40. 77°14°48.526’E 26°50°39.796’N
41. 77°15’43.076’E 26°51°19.927’N
42. 77°16°55.321”’E 26°52’4.564°N
43. 77°18°30.442°E 26°52’58.767’N
44, 77°19°46.369’E 26°53’36.617’N
45. 77°21’5.907”E 26°54°0.457°N
46. 77°23°1.890”’E 26°54°42.621"’N
47. 77°24°27.154”E 26°55’9.503’N
48. 77°25°27.934”E 26°54°51.996"’N

ANNEXURE-IV

LIST OF VILLAGE AREA COMING UNDER ECO-SENSITIVE ZONE OF BANDH-BARETHA SANCTUARY

ALONG WITH GEO-COORDINATES

SI. No. Village name Longitude Latitude

1. Sirrond 77° 27 56.537"E 26°55°20.751” N
2. Karanpura 77° 25’ 13.294” E 26° 54’ 55.545” N
3. Churari Dang 77° 26’ 15.821” E 26° 55’ 31.624” N
4. Bansi 77° 28’ 47.863” E 26° 55* 5.347” N

5. Bastrawali 77° 23’ 40.073” E 26° 54° 40.864” N
6. Singhara 77°19° 45287 E 26°53°26.937” N
7. Gothra 77° 24 4.128” E 26° 55’ 4.710” N

8. Mahmadpura 77° 22’ 33.675” E 26° 54° 35.292” N
9. Palidang 77°24° 34.943” E 26° 54’ 12.204” N
10. Khohri 77°28 5557 E 26° 53’ 55.634” N
11. Dumriya 77° 25’ 47.546” E 26° 54’ 7.508” N

12. Bangaspura 77° 21’ 8.386” E 26° 53’ 57.599” N
13. Singhaniya 77° 27 17.639” E 26°53’ 25315 N
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14. Sookha Seela 77° 22 39.632” E 26° 53 20.584” N
15. Chahai 77° 18 56.002” E 26°53" 11.611” N
16. Sulanpur 77°20° 33.375” E 26° 53’ 32.541” N
17. Tarbeejpur 77°26°9.729” E 26°53° 7.211” N
18. Shergarh 77° 17 43.464” E 26° 52’ 49.265” N
19. Gujnua 77° 24’ 56.718” E 26° 52’ 35.478” N
20. Kheri Dang 77°20° 37.612” E 26°52° 35.153” N
21. Thana Dang 77°19° 15.464” E 26°52° 13.502” N
22. Samri 77° 24’ 3.486” E 26° 52’ 13.330” N
23. Mangren Kalan 77°27 2.892” E 26° 52’ 35.286” N
24. Turtipura 77°22°9.209” E 26°52’ 5.071” N
25. Ban Kookra 77°26° 9.096” E 26°52° 12.020” N
26. Budhawar 77°237974” E 26°52° 0.883” N
27. Sikandara 77° 16’ 57.955” E 26° 51’ 56.619” N
28. Khulawali 77°21° 28.821” E 26°52° 10.535” N
29. Popalpura 77°21° 57.042” E 26°51° 46.187” N
30. Nahroli 77°16° 22.523” E 26°51° 19.494” N
31. Ghunaini 77°16° 22.523” E 26°51° 19.494” N
32. Chainpura 77°20° 53.293” E 26°51° 19.054” N
33. Tarsooma 77°24° 27.744” E 26°50” 58.381” N
34. Shahpur 77° 18 21.886” E 26° 49’ 6.346” N
35. Dar Barahna 77°22° 51.181” E 26° 50’ 16.804” N
36. Dhorairi 77° 14 51.841” E 26°50° 9.592” N
37. Puraharlel 77°15° 38.491” E 26°50” 30.721” N
38. Seopura 77°19° 45.624 E 26° 49’ 18.066” N
39. Gurdha Dang 77°20° 59.464” E 26°49° 22.213” N
40. Singhban Dang 77° 20’ 58.357"E 26°50° 37.187" N
41. Bajna 77° 25 30971 E 26° 48 49.054” N
42. Parua 77°23 19.195” E 26° 48’ 18.775” N
43. Danda 77°16° 22.979” E 26° 48’ 1333” N
44, Jhatola 77°14° 57.193” E 26° 48 57.541” N
45. Timkoli 77°20° 21.033” E 26° 46’ 28.941” N
46. Kot 77°22° 149147 E 26° 45’ 28.055” N
47. Kani 77°24° 53.267 E 26° 47’ 7.000” N
48. Nawalapura 77° 17 18.753” E 26° 46’ 44.407" N
49. Samantgarh 77°27 8916” E 26° 45’ 46.4485”° N
50. Jaisora 77°24° 12.028” E 26° 45 14.832” N
51. Baisore 77° 24 12.028” E 26° 45 14.832” N
52. Kotra 77° 28 55.656” E 26° 44’ 15.579” N
53. Jamoora 77°20° 35.261” E 26° 44’ 44.488” N
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54. Chak Samantgarh 77° 27 0.940” E 26° 44’ 44.222” N
55. Dhaur 77°27 0497 E 26° 43’ 33.886 N
56. Singhrawali 77°2320.143” E 26°43° 18.997" N
57. Khanpura 77° 24’ 48.106” E 26° 42 44.488” N
58. Bansrai 77°23°53.521”E 26° 42’ 36.135” N
59. Nayapura Radhol 77°21°29.715” E 26°42° 4.159” N
60. Barman 77°22°49.7718” E 26°42° 7.236” N
61. Mabhalpur Choora 77° 28 54.515”E 26° 56’ 54.789” N
62. Paharpur 77°29 41.116” E 26° 56 55.137" N

Annexure -V

Performa of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

1. Number and date of meetings.

2. Minutes of the meetings: Mention main noteworthy points. Attach minutes of the meeting as separate Annexure.

3. Status of preparation of Zonal Master Plan including Tourism Master Plan.

4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Details may be attached as Annexure.

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006. Details may be attached as separate Annexure.

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment Notification,
2006. Details may be attached as separate Annexure.

7.  Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

8. Any other matter of importance.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th May, 2021

S.0. 1929(E).—WHEREAS by the notification of the Government of India in the
Ministry of Environment, Forest and Climate Change published in the Gazette of India vide
number S.0. 6319(E), dated the 26™ December 2018, the Central Government notified an Eco-
sensitive Zone (ESZ) surrounding the Bandh Baretha Wildlife Sanctuary in the State of Rajasthan,;

AND WHEREAS, the State Government of Rajasthan vide letters number 1(71)/Band
Baretha/Forest/2002pt, dated 1% April, 2021 and dated 2™ April 2021, has communicated that two
standalone blocks namely Bansi Pahadpur-A and Bansi Pahadpur-B of the notified Band Baretha
Wildlife Sanctuary have been denotified vide Gazette No. F1(71)Van/Bandh-Baretha/02 Part
dated 23" March, 2021. The area of Bansi Pahadpur-A is 221.75 hectares with ESZ extent and
area of 25 m and 26.356 ha, respectively. The area of Bansi Pahadpur-B is 424.81 hectares with
ESZ extent and area of 25 m and 27.514 ha, respectively. The State Government of Rajasthan has
also requested that since the above mentioned blocks are no more part of the notified Sanctuary,
the ESZ around these two blocks with combined area of 53.870 ha (0.5387 square kilometers) to
be considered denotified.

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1), clauses (v)
and (xiv) of sub—section (2) and sub-section (3) of section 3 of the Environment (Protection) Act,
1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986,
the Central Government hereby makes the following amendments in the said notification, namely:

(i)  in paragraph 1, in sub-paragrph (1), for the words and figures “area of the Eco-sensitive
Zone is 173.92 square kilometres”, the words and figures “area of the Eco-sensitive
Zone is 173.38 square kilometres™ shall be substituted;

(i)  for Annexure IIA to Annexure IIF, the enclosed Annexures shall be substituted;
(iii) in Table B of Annexure-III, S1. No. 6 and S. No. 15 shall be omitted.
[F.No. 25/56/2015-ESZ-RE]
Dr. SATISH C. GARKOTI, Scientist G’

Note : The principal notification was published in the Gazette of India, Extraordinary, Para II,
Section 3, Sub-section (ii), vide number S. O. 6319(E), dated the 26™ December, 2018.
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ANNEXURE- ITA

MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE

Bandh Baretha Sanctuary

Legend
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ANNEXURE- 11B

GOOGLE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE
ZONE
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ANNEXURE-IIC

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ON
SURVEY OF INDIA (SOI) TOPOSHEET
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ANNEXURE-IID
LAND-USE MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY

Bandh Baretha Wildlife Sanctuary PA & ESZ Land Use Map
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ANNEXURE- 1IE

DRAINAGE MAP OF BANDH-BARETHA WILDLIFE SANCTUARY & ITS ECO-SENSITIVE

ZONE
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ANNEXURE- IIF

MAP OF ECO-SENSITIVE ZONE OF BANDH-BARETHA WILDLIFE SANCTUARY ALONG WITH
LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

BANDH BARETHA WILDLIFE SANCTUARY - BHARATPUR W+E
(WITH ESZ AND PAs COORDINATES) =

JThana Dana 74 o
Kneridang Poppalipuralurtipurs
A AGothia Ka Nagla

Legend
® ESZ GPS Points
® WLS Boundary GPS Points
4  Vilage Location

[ Esz Boundary(1 Km to 25 Mtr)

[ wildLife_Areas(PAs)
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Annexure-6
File No.8-14/2021_FC

Government of India
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)
o
Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated: 11" June, 2021
To;

The Principal Secretary (Forests),
Government of Rajasthan,
Jaipur

Sub: Diversion of 398.0085 ha of forest land in favour of DMG, Rajasthan in Pahadpur
Block A & B for mining and generation of employment and earning of revenue for
Government in Bharatpur District in the State of Rajasthan (FP/R]/MIN/125714/2021).

Madam/Sir,

I am directed to refer to the Government of Rajasthan’s proposal No.
FP/RJ/MIN/125714/2021 uploaded on PARIVESH portal for seeking prior approval of the
Central Government under Section-2 of the Forest (Conservation) Act, 1980 and inform that
the said proposal has been examined by the Forest Advisory Committee constituted by the
Central Government under Section-3 of the aforesaid Act.

After careful examination of the proposal of the State Government and on the basis of
the recommendations of the Forest Advisory Committee, In-principle approval/Stage-1
Clearance of the Central Government is hereby accorded for diversion of 398.0085 ha of
forest land in favour of DMG, Rajasthan in Pahadpur Block A & B for mining and generation
of employment and earning of revenue for Government in Bharatpur District in the State of
Rajasthan subject to fulfillment of the following conditions:

i. Legal status of the diverted forest land shall remain unchanged;

ii. Compensatory Afforestation shall be raised over equal area in identified land bank
which has been created out of transfer of non-forest land to Forest department in the
past, and has been earmarked by the state government for utilizing against
Compensatory Afforestation. Since the area identified cannot accommodate plants
@1000 plants/ha, therefore the remaining plants will be planted over identified
degraded forest land as per the prescriptions of approved working plan,with
provisions for 10 years maintenance.The Compensatory Afforestation shall be raised
within three years from the date of Stage -II approval and maintained for 10 years
thereafter by the State Forest Department at the cost of the User Agency.

iii. A detailed cluster Mining Plan will be submitted prior to handover of forestland
which will incorporate the scope of common green infrastructure for all sub-leases to
optimize resources and minimize ecological impact. Necessary details of mining will
be given, including total mining leases in the cluster, area and location of each mining
lease, the strip around the mining leases to be used as safety zone, entry and exit
points of mining lease and transportation of mined material, the area meant for
stocking of mined material, the areas for dumping overburden, area left out of mining

\
MW
\
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operations for reasons of slope, soil and water conservation etc. along with
appropriate mitigative measures for the conservation of forest area and wild life.

Iv.The State Government shall ensure that the environment and water management
measures to be adopted during mining and mine reclamation as per the approved
Mining Plan are undertaken in a timely manner, and included in the Annual
Compliance Report;

V. Since the area is highly refractory and the rainfall is also low, to ensure successful
plantation in the safety zone and at other designated places, the plantations in and
around the proposed area should be carried out under the supervision of expert
institutions, like AFRI, Jodhpur.

vi.The mining lease period will be coterminous with the provisions contained in sub-
section (2) of section 8A of Mines and Minerals (Development and Regulation)
Amendment Act, 2015 ie. 50 years. In view of the User Agency’s submission of
expected life span of 21 years, however, the status will be reviewed by the FAC after
20 years to consider remaining availability of sandstone in the proposed forest

diversion area and further protective/reclamation measures to be taken.

vii.In order to address the issue of probable man-animal conflict that may arise in the
area due to proximity of Bandh Baretha Wild Life Sanctuary and because the area is
semi-arid, suitable Integrated Wild Life Management Plan for the Sanctuary area in
500m width on the periphery of the Sanctuary towards Blocks A and B, including
development of the buffer area and establishment of a Wildlife Rescue Centre at a
suitable location, shall be prepared and implemented at the cost of User Agency.

viii.
a. The water streams in the diverted forest land shall be protected as per the
standard conditions in the Forest (Conservation) guidelines; the State
Government shall ensure that soil and moisture conservation activities are

undertaken on the banks of these water streams by the User Agency, along
with mining operations, to sustain water flow in the streams.

b. Small Naalas/anicuts in Bansi Pahadpur A and B blocks can be used as
garland drains to provide/recharge water into Bandh Baretha Dam. Village
pond of Bansi Pahadpur village should be conserved by the User Agency. All
natural/man-made existing water bodies shall be conserved and protected by
user agency and no hindrance shall be caused to obstruct flow of water in

such water bodies.

ix. As the Banshi Paharpur area has been subjected to open cast mining for several
decades and land degradation is a major issue (refer Wastelands Atlas of India 2019
and Desertification Atlas of India 2016) at least 10 per cent of the District Mineral
Foundation Trust Fund should be used for Tree Plantation on suitable sites, e.g. road
side, around water bodies, etc. in the District (first preference in Banshi Pahadpur
area) during the lease period under the supervision of State Forest Department.

X. User Agency will obtain permission for felling of trees as per applicable court orders/
Forest Act/Rules/Guidelines.

xi. The District Task Force on illegal mining shall meet at least once in three months and
review that adequate action has been taken to prevent illegal mining on lands outside
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the approved mining leases in the Banshi Pahadpur area.

Xil.The state govt. shall re-confirm that the present proposal does not contain any other
active mining lease.

xiii. The User Agency shall transfer online, the Net Present Value (NFPV) of the forest land
being diverted under this proposal, as per the orders of the Hon'ble Supreme Court
of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No.
202/1995 and the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02. 2009. The requisite funds shall be transferred through online portal into
Ad-hoc CAMPA account of the State Concerned,;

Xiv.At the time of payment of the Net Present Value (NPV) at the then prevailing rate,
the User Agency shall furnish an undertaking to pay the additional amount of NPV,
if so determined, as per the final decision of the Hon’ble Supreme Court of India;

xv.The land identified for raising compensatory afforestation shall be notified as RF/PF
prior to Stage II approval if not already done. A copy of the original notification
declaring the said land as RF/PF will be submitted by the state govt. prior to the
Stage-II approval.

xVvi.The User Agency shall transfer the cost of raising and maintaining the compensatory
afforestation at the current wage rate in consultation with State Forest Department in
CAMPA account of the concerned State through online portal. The scheme may
include appropriate provision for anticipated cost increase for works scheduled for
subsequent years;

XVii.All the funds received from the user agency under the project shall be deposited in
CAMPA account through e-portal (https://parivesh.nic.in/). Amount deposited
through other mode will not be accepted as compliance of the Stage-I clearance.

Xviii.The compliance report shall be uploaded on e-portal (https:/ /parivesh.nic.in/).

XiX.The User Agency shall obtain the Environment Clearance as per the provisions of
the Environmental (Protection) Act, 1986, if required;

XX.The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector;

xxi.No labour camp shall be established on the forest land and the User Agency shall
provide fuels preferably alternate fuels to the labourers and the staff working at the
site so as to avoid any damage and pressure on the nearby forest areas;

xxii.The boundary of the diverted forest land, mining lease and safety zone, as
applicable, shall be demarcated on ground at the project cost, by erecting four feet
high reinforced cement concrete pillars, each inscribed with its serial number,
distance from pillar to pillar and GPS co-ordinates;

xxiii.The forest land proposed to be diverted shall under no circumstances be transferred

to any other agency, department or person without prior approval of the Central
Government;

xxiv.No damage to the flora and fauna of the adjoining area shall be caused;

xxVv.The user agency will ensure that the tree felling wi

AP a\

¢ done only when it is
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unavoidable and that too under strict supervision of the State Forest Department;

xxVvi.The User Agency shall undertake mining in a phased manner after taking due care
for reclamation of the mined over area. The concurrent reclamation plan as per the
approved mining plan shall be executed by the User Agency from the very first year,
and an annual report on implementation thereof shall be submitted to the Nodal
Officer, Forest (Conservation) Act, 1980, in the concerned State Government and the
concerned Integrated Regional Office of the Ministry. If it is found from the annual
report that the activities indicated in the concurrent reclamation plan are not being
executed by the User Agency, the Nodal Officer or the concern Dy. Director General
(Central) may direct that the mining activities shall remain suspended till such time,
reclamation activities are satisfactorily executed;

xxvii.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21 of
Chapter 1 of the Handbook of comprehensive guidelines of Forest (Conservation)
Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC dated 28.03.2019.

xxviii.The User Agency shall submit the annual self -compliance report in respect of the
above stated conditions to the State Government, concerned Integrated Regional
Office and to this Ministry by the end of March every year regularly; and

xxix.The user agency shall comply the provisions of all Acts, Rules, Regulations,
Guidelines, Hon’ble Court Order (s) and NGT Order (s) pertaining to this project, if
any, for the time being in force, as applicable to the project.

After receipt of compliance report on fulfillment of the conditions mentioned above,
the proposal shall be considered for final approval under Section-2 of the Forest
(Conservation) Act, 1980. Transfer of forest land shall not be affected till final approval is
granted by the Central Government in this regard.

an Kumar Verma)
Deputy Inspector General of Forests (FC)

Copy to:
1. The Principal CCF(HoFF), Government of Rajasthan, Jaipur;

2. The DDG (Central), Integrated Regional Office, Rajasthan;
3. The Nodal Officer, O/o the PCCF, Government of Rajasthan, Jaipur;

4, User Agency;
5. Monitoring Cell, FC Division, MoEF&CC, New Delhi.
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Government of India
Ministry of Environment, Forests and Climate Change
(FC Division)
kokkkk
Indira ParyavaranBhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003.

Dated: 11t March, 2022
To

The Principal Secretary (Forests)
Government of Rajasthan,
Jaipur

Sub: Diversion of 398.0085 ha of forest land in favour of DMG, Rajasthan in Pahadpur
Block A & B for mining and generation of employment and earning of revenue for
Government in Bharatpur District in the State of Rajasthan (FP/RJ/MIN/125714/2021).

Madam/Sir,

I am directed to refer to the Government of Rajasthan’s proposal No.
FP/RJ/MIN/125714/2021 uploaded on PARIVESH portal for seeking prior approval of the
Central Government under Section-2 of the Forest (Conservation) Act, 1980 and to say that
the above subject proposal has been examined by the Forest Advisory Committee constituted
by the Central Government under Section-3 of the aforesaid Act. After careful consideration
of the proposal by the Forest Advisory Committee (FAC) and after its recommendation, and
approval of competent authority in the Ministry, In-principle/Stage-I approval was accorded
vide this Ministry’s letter of even number dated 11.06.2021 subject to fulfilment of certain
conditions. The State Government has furnished compliance report in respect of the
conditions stipulated in the approval and requested the Central Government to grant final
approval.

2. In this connection, I am directed to say that on the basis of the compliance report
furnished by the Government of Rajasthan vide their Letter No. No.P.1 (42) Van/2021 dated
02.03.2021, approval of the Central Government is hereby accorded under Section-2 of the
Forest (Conservation) Act, 1980 for diversion of 398.0085 ha of forest land in favour of
DMG, Rajasthan in Pahadpur Block A & B for mining and generation of employment and
earning of revenue for Government in Bharatpur District in the State of Rajasthan, subject to
following conditions:

A: Conditions which need to be complied prior to handing over of forest land to user
agency by the State Govt.:

i. The State Government shall ensure that a detailed cluster Mining Plan shall be
obtained prior to handover of forestland which will incorporate the scope of common
green infrastructure for all sub-leases to optimize resources and minimize ecological
impact. Necessary details of mining will be obtained , including total mining leases in
the cluster, area and location of each mining lease, the strip around the mining leases
to be used as safety zone, entry and exit points of mining lease and transportation of
mined material, the area meant for stocking of mined material, the areas for dumping

110



File No.8-14/2021_FC

overburden, area left out of mining operations for reasons of slope, soil and water
conservation etc. along with appropriate mitigative measures for the conservation of
forest area and wild life.A copy of the same may be furnished to this Ministry within
one month of receipt.

ii. The State Government shall ensure that the compliance of Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 has been
completed in accordance with the relevant Rules and Guidelines issued by the
MOoEF&CC in this regard, before handing over of forest land to the user agency;

.The State Govt. shall ensure that the User Agency will obtain necessary
Environmental Clearance, Wildlife Clearance, CRZ Clearance, if required;

iv.The State Government shall upload the KML files of the diverted area and the sites

identified for compensatory afforestation in the E-green Watch portal , before handing
over forest land to the user agency.

B: Conditions which need to be complied after handing over of forest land to the user
agency by the State Govt.:

i. Legal status of the diverted forest land shall remain unchanged;

ii. The State Govt. shall ensure that Compensatory Afforestation over the identified area
shall be raised within a period of three years with effect from the date of issue of
Stage-II approval and maintained for ten years thereafter in accordance with the
approved plan by the State Forest Department from the funds provided by the user
agency;

iii. The State Govt. shall ensure that the area allowed to be handed over to Forest
Department vide Rajasthan Govt. order P02(17)raj/3/08 dated 08.02.2008 and
thereafter notified under the provisions contained in Section 29 of the Rajasthan
Forest Act, 1953 which is earmarked Compensatory Afforestation shall not be used for
any other purpose.

iv.The State govt will keep a proper record of the area being used for Compensatory
Afforestation against present proposal and ensure that the said area is not proposed
against any other diversion proposal in future;

v. The State Government shall ensure that the environment and water management

measures to be adopted during mining and mine reclamation as per the approved

Mining Plan are undertaken in a timely manner, and included in the Annual

Compliance Report. The User Agency shall submit the Annual Compliance Report in

respect of the stated conditions to the concerned Integrated Regional Office and to this

Ministry every year regularly;

.The State Government shall ensure that the plantation in safety zone and at other

designated places in around the proposed area may be carried out under the

supervision of expert institutions, like AFRI, Jodhpur to ensure successful. The
fencing, protection and regeneration of the safety zone area shall be done appropriately
as per existing rules thereunder;

vii.Period of diversion of the said forest land under this approval shall be for a period co-
terminus with the period of the mining lease proposed to be granted under the Mines
and Minerals (Development and Regulation) Act, 1957, as amended in 2015 and the
Rules framed there-under. However, the status will be reviewed by the FAC after 20
years to consider remaining availability of sandstone in the proposed forest diversion
area and further protective/ reclamation measures to be taken;

viii.The State Govt. shall ensure that the State Forest Department will implement the
approved Integrated Wild Life Management Plan for the Sanctuary area in 500m width
on the periphery of the Sanctuary towards Blocks A and B, including development of

\"
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the buffer area and establishment of a Wildlife Rescue Centre at a suitable location.

ix. The State Government shall ensure that small Naalas/anicuts in Bansi Pahadpur A and
B blocks can be used as garland drains to provide / recharge water into Bandh Baretha
Dam.All natural/man-made existing water bodies including village ponds shall be
conserved and protected by user agency and no hindrance shall be caused to obstruct
flow of water in such water bodies. State Govt. also ensured that the user agency may
carry out the soil and moisture conservation activities on the banks to sustain water
flow in the streams and the water streams in the diverted forest land shall be protected
by the user agency in supervision of State Forest Department;

X. The State Government shall ensure that at least 10% of the District Mineral
Foundation Trust Fund may be utilized for Tree Plantation on suitable sites, e.g. road
side, around water bodies, etc. in the District (first preference in Banshi Pahadpur
area) during the lease period under the supervision of State Forest Department for
which undertaking has been given;

.The State Govt. shall ensure that the user agency shall explore the possibility of
translocation of maximum number of trees identified to be felled and any tree felling
shall be done only when it is unavoidable and that too under strict supervision of the
State Forest Department, and the User Agency will obtain permission for felling of
trees as per applicable court orders/Forest Act/Rules/Guidelines;
xii.The State Govt. shall ensure that the constituted District Task Force on illegal mining

shall meet at least once in three months and review that adequate action has been taken
to prevent illegal mining on lands outside the approved mining leases in the Banshi
Pahadpur area.

xiii. The State Govt. and the user agency shall ensure that the mining may be carried out
in a phased manner after taking due care for reclamation of the mined over area. The
concurrent reclamation plan as per the approved mining plan shall be executed by the
User Agency from the very first year, and an annual report on implementation thereof
shall be submitted to the Nodal Officer, Forest (Conservation) Act, 1980, in the
concerned State Government and the concerned Integrated Regional Office(IRO) of
the Ministry. If it is found from the annual report that the activities indicated in the
concurrent reclamation plan are not being executed by the User Agency, the Nodal
Officer or the Regional Officer, IRO may direct that the mining activities shall remain
suspended till such time, such reclamation activities area satisfactorily executed

xiv. The User Agency shall pay the additional amount of NPV, if so determined, as per
the final decision of the Hon’ble Supreme Court of India;

xv.The State Govt. shall ensure that no labour camp shall be established on the forest land
and the User Agency shall provide fuels preferably alternate fuels to the labourers and
the staff working at the site so as to avoid any damage and pressure on the nearby
forest areas;

xvi.The State Govt. shall ensure that the boundary of the forest land being diverted shall
be demarcated on ground at the project cost, using four feet high RCC pillars, each
pillar inscribed with the serial number, DGPS coordinates, forward and backward
bearings and distance from adjoining pillars etc;,

xvii.The State Govt. and the user agency shall ensure that no residential or labour colony
shall be constructed over forest land;

xviii.The State Govt. shall ensure that the forest land proposed to be diverted shall under
no circumstances be transferred to any other agency, department or person without
prior approval of the Central Government and the layout plan of the proposal shall not
be changed without the prior approval of the Central Government;

xix.The State Govt. shall ensure that no damage to the flora and fauna of the adjoining

X
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area shall be caused;

xx.It may please note that violation of any of these conditions will amount to violation of
Forest (Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Forest (Conservation)
Act, 1980 as issued by this Ministry’s letter No. 5-2/2017-FC dated 28.03.2019;and

xxi.The State Govt. shall ensure that the user agency shall comply all the provisions of
the all Acts, Rules, Regulations, Guidelines, Hon’ble Court Order (s) and NGT Order
(s) pertaining to this project, if any, for the time being in force, as applicable to the

project.
Yours sincerely,
Sd/-
(Suneet Bhardwaj)
Assistant Inspector General of Forests
Copy to: -

1. The Principal CCF & (HoFF), Government of Rajasthan, Jaipur;

2. The Regional Officer, Integrated Regional Office of MoOEF&CC, Jaipur, Rajasthan;
3. The Nodal Officer(FCA), O/o the PCCF, Government of Rajasthan, Jaipur;

4. User Agency;

5. Monitoring Cell, FC Division, MoEF&CC, New Delhi Delhi for uploading on
PARIVESH portal.

Signed by Suneet Bhardwaj

Date: 11-03-2022 13:53:10
Reason: Approved
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Annexure-11

Google images and other images reg. illegal mining in forest area of tehsil
Bayana, District Bharatpur (Rajasthan)
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Bandh Baretha wild Life sanctuary
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1% location with GPS coordinates is Darbharana block near village
kot of tehsil Bayana for illegal mining activity.
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2nd Jocation with GPS coordinates is also in block Darbharana known as
Ghadi Bajna nearby village is Bangarra of tehsil Bayana for illegal mining.
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